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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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OBTITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House of the sad
demise of two of our former colleagues, Shri Varkala Radhakrishnan and Shrimati
Prabha Rau.

Shri Varkala Radhakrishnan was a Member of the Twelfth, Thirteenth and
Fourteenth Lok Sabhas from 1998 to 2009, representing the Chirayinkil
Parliamentary Constituency of Kerala.

Earlier, Shri Radhakrishnan was a Member of the Kerala Legislative
Assembly from 1980 to 1996 for four terms. During this period, Shri
Radhakrishnan adorned the office of Speaker, Kerala Legislative Assembly from
1987 to 1991. He served as the Chairman, Public Accounts Committee, Kerala
Legislative Assembly from 1987 to 1989.

An active parliamentarian, Shri Radhakrishnan was a Member of the
Committee on Finance; Committee on Subordinate Legislation and the
Consultative Committee of the Ministry of Commerce during the Twelfth Lok
Sabha. He was a Member of the Committee on Finance; Committee of Privileges
and the Consultative Committees, Ministry of Science and Technology and
Department of Ocean Development during the Thirteenth Lok Sabha. Shri
Radhakrishnan was a Member of the Committee on Labour; Committee on
Personnel, Public Grievances, Law & Justice and the Committee of Privileges
during the Fourteenth Lok Sabha. He also ably served as a Member of the Panel of
Chairmen during the Thirteenth and Fourteenth Lok Sabhas.

Shri Radhakrishnan strove for the welfare of the poor, downtrodden and the
deprived sections of the society. He fought against untouchability and other social
evils in Kerala and participated in various movements against social exploitation.

Shri Radhakrishnan was actively associated with legal activities for over

four decades. He served as the President of the All India Lawyers' Union (AILU),
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Kerala State during 1994 and the Kerala State Lawyers' Union for a period
spanning over two decades. He also served as the Vice-President of the Kerala
Kisan Sabha and the National Council of AILU, Delhi.

Shri Radhakrishnan also authored a book on Parliamentary Practice.

A widely traveled person, Shri Radhakrishnan was a Member of the Indian
Parliamentary delegations that attended the Conferences of Commonwealth
Parliamentary Association held in Malaysia and Australia in 1987, Barbados in
1989 and Zimbabwe in 1990.

Shri Varkala Radhakrishnan passed away on 26 April, 2010 at
Thiruvananthapuram at the age of 83.

Shrimati Prabha Rau was a Member of the Thirteenth Lok Sabha from
1999 to 2004 representing the Wardha Parliamentary Constituency of Maharashtra.

Earlier, Shrimati Rau was a Member of the Maharashtra Legislative
Assembly from 1972 to 1989 and then from 1995 to 1999. During this period,
Shrimati Rau served as Minister of State for Planning, Industry and Education
from 1972 to 1976; Cabinet Minister, Education, Sports and Youth Affairs from
1976 to 1977; Cabinet Minister, Co-operation and Tourism during 1978; and again
as Cabinet Minister, Revenue, Cultural Affairs from 1988 to 1990 in the
Government of Maharashtra.

Shrimati Rau was a Member of the Committee on External Affairs and the
Consultative Committee of the Ministry of Power during the Thirteenth Lok Sabha.

Shrimati Rau had been adorning the Office of the Governor of Rajasthan
since 25" January, 2010.

An active social and political worker, Shrimati Rau took special interest in
the cooperative movement in Maharashtra and worked for the welfare of farmers.
She was a Member of the Co-operative Council, Delhi. She also served as the
Chairperson, Maharashtra Commission for Women and the Maharashtra Rifle
Association.

Shrimti Prabha Rau passed away on 26 April, 2010 at Delhi at the age of

74, E
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We deeply mourn the loss of these friends and I am sure the House would
join me in conveying our condolences to the bereaved families.

Hon. Members, as you are also aware on 21* April, 2010, two persons were
burnt to death and over a dozen others injured when a large number of houses of
Dalits were set ablaze by some anti-social elements in Mirchpur village of Hisar
district of Haryana.

The House strongly condemns this incident of atrocity on Dalits. The
House expresses its heartfelt condolences to the bereaved families and wishes
speedy recovery to the injured.

The House may now stand in silence for a short while as a mark of respect

to the memory of the departed.

11.06 hrs.

The Members then stood in silence for a short while.
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MADAM SPEAKER: Question Hour -- Question No.441.

Shrimati Yashodhara Raje Scindia.
SHRIMATI YASHODHARA RAJE SCINDIA (GWALIOR): Q. No. 441....
(Interruptions)
st guen e (fafcem): sreer weien, srus! arg B 6 orst @ A faT g A9 s
HEA H 3. WU, & | TeAThH W Udh oL UL ST fHy S & AT &1 |ed H Sor
o7 iR =dl, F& T 59 W Il Ufifshar @k dRd gU A dal A1 fh I gHAR WiaAsl o
T AT BT AT B A | BH oI Yem wY W I B gud d) 39 Wed # aiud 3R
AN AT & FUR AU 91 Bbedl, offchd A9l gag J3l d8a & AT, o4 H JWAR ¥ I8
< & e H#3T 7 qrER 8 sAN A Bl THR e Bl

JIETETT Sfl, IE IR 91 T8l 8, Hifh Ig Uh d\B e+ Pl JaHET BT ATHAT &

IR T TR IRMER B S BT AW 2 ... (Faum)

11.08 hrs.

At this stage Shri Mulayam Singh Yadav, Shri Lalu Prasad and some other hon.
Members came and stood on the Floor near the Table.

.. (cgagm)

S GEAT @RI ¢ 37ezerl Sff, ... () S-St 79 3778, q.Udl. & "Iy H 37 @

g ...(FYM) IR & I E, ... (JAIYM) AU T AW BT G of R w75 off &
Starg e =gyl .. (@)

MADAM SPEAKER: The Minister is giving his reply.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, the
allegations that the hon. Leader of the Opposition is making are not substantiated.

It is baseless allegation that .... (Interruptions)



27.04.2010 11

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): Madam, she is making baseless allegation. The
hon. Finance Minister has already responded.... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.09 hrs.
The Lok Sabha then adjourned till Twelve of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)
... (Interruptions)
12.0 % hrs.

At this stage Shri Lalu Prasad, Shri Mulayam Singh Yadav and some other hon.
Members came and stood on the floor near the Table.

... (Interruptions)
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12.0 ¥ hrs.
PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now Papers to be laid on the Table.

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND

FERTILIZERS (SHRI SRIKANT JENA): On behalf of Shri B.K. Handique, I beg

to lay on the Table:-

(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Mineral Exploration Corporation Limited and the Ministry of
Mines for the year 2010-2011.

(Placed in Library, See No. LT.2230/15/10)

(2) A copy of the Memorandum of Understanding (Hindi and English versions)
between the North Eastern Handicrafts and Handlooms Development
Corporation Limited and the Ministry of Development of North Eastern
Region for the year 2010-2011.

(Placed in Library, See No. LT.2231/15/10)

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND

MEDIUM ENTERPRISES (SHRI DINSHA PATEL): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under
Section 619A of the Companies Act, 1956:-

(@) (1) Review by the Government of the working of the Omnibus
Industrial Development Corporation of Daman & Diu and Dadra & Nagar
Haveli Limited, Nani Daman, for the year 2008-2009.

(1))  Annual Report of the Omnibus Industrial Development Corporation
of Daman & Diu and Dadra & Nagar Haveli Limited, Nani Daman, for the
year 2008-2009, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT.2232/15/10)
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)

3)

(b) (1) Review by the Government of the working of the Andaman and
Nicobar Islands Integrated Development Corporation Limited, Port Blair,
for the year 2008-2009.

(i) Annual Report of the Andaman and Nicobar Islands Integrated
Development Corporation Limited, Port Blair, for the year 2008-2009,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

Two statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT.2233/15/10)

A copy of the Coir Industry (Amendment) Rules, 2010 (Hindi and English
versions) published in the Notification No. S.0. 597(E) in Gazette of India
dated the 16™ March, 2010 under sub-section (4) of Section 26 of the Coir
Industry Act, 1953.

(Placed in Library, See No. LT.2234/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay on the Table a copy each of

the following Notifications (Hindi and English versions) under Section 77 of the

Disaster Management Act, 2005:-

(1)

2)

3)

The National Disaster Response Force, Assistant Commandant, Group ‘A’
Technical Posts Recruitment Rules, 2010 published in the Notification No.
G.S.R. 165(E) in Gazette of India dated the 27" February, 2010.
The National Disaster Response Force, Group ‘B’ Technical Posts
Recruitment Rules, 2010 published in the Notification No. G.S.R. 166(E) in
Gazette of India dated the 27" February, 2010.
The National Disaster Response Force, Technical Group ‘C’ Posts
Recruitment Rules, 2010 published in the Notification No. G.S.R. 167(E) in
Gazette of India dated the 27" February, 2010.

(Placed in Library, See No. LT.2235/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
AJAY MAKEN): I beg to lay on the Table:-

(1)

2)

3)

4

A copy of the Annual Accounts (Hindi and English versions) of the
National Human Rights Commission, New Delhi, for the year 2008-2009,
together with Audit Report thereon, under sub-section (4) of Section 34 of
the Protection of Human Rights Act, 1993.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT.2236/15/10)

A copy of the Central Industrial Security Force Director General
(Amendment) Recruitment Rules, 2009 (Hindi and English versions)
published in the Notification No. G.S.R. 78(E) in Gazette of India dated the
15™ February, 2010, under sub-section (3) of Section 22 of the Central
Industrial Security Force Act, 1968.

(Placed in Library, See No. LT.2237/15/10)

A copy each of the following Notifications (Hindi and English versions)

under Section 26 of the National Investigation Agency Act, 2008:-

(1) S.0. 2215(E) published in Gazette of India dated the 1* September,
2009, notifying the Special Court of the Special Judge, Central
Bureau of Investigation, Assam at Guwahati as the Special Court for
purposes of sub-section (1) of Section 11 of the National
Investigation Agency Act, 2008, for trial of Scheduled Offences.

(i)  S.0.2948(E) published in Gazette of India dated the 18" November,
2009, notifying the Court of District Judge-V (South), Patiala House
Court for the National Capital Territory of Delhi as the Special Court
for the purposes of sub-section (1) of Section 11 of the National
Investigation Agency Act, 2008, for trial of Scheduled Offences.
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(iii)

(iv)

)

16

S.0. 3205(E) published in Gazette of India dated the 15™ December,
2009, notifying the Special Court-11 of the Special Judge, Central
Bureau of Investigation, Kerala at Kochi as the Special Court for
purposes of sub-section (1) of Section 11 of the National
Investigation Agency Act, 2008, for trial of Scheduled Offences.

S.O. 213(E) published in Gazette of India dated the 29" January,
2010, notifying the Special Court, Central Bureau of Investigation,
presided over by Hon’ble Judge, Shri Hayat Nagarkar, located in
Mumbai as the Special Court for purposes of sub-section (1) of
Section 11 of the National Investigation Agency Act, 2008, for trial
of Scheduled Offences.

The Ministry of Home Affairs, National Investigation Agency
(Group ‘C’ Posts) Recruitment Rules, 2009 (Hindi and English
versions) published in the Notification No. S.O. 817(E) in Gazette of
India dated the 12 November, 2009.

(5) Five statements (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (4) above.

(Placed in Library, See No. LT.2238/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on the
Table:-

(1

A copy of the Statement (Hindi and English versions) explaining reasons

for not laying the Annual Report and Audited Accounts of the Jammu and

Kashmir Agro Industries Corporation Limited for the years 1992-1993 to

1994-1995 within the stipulated period of nine months after the close of the

respective accounting years.

(Placed in Library, See No. LT.2239/15/10)
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)

3)

4

)

(6)

A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Bihar State
Agro Industries Corporation Limited for the years 1987-1988 to 2005-2006
within the stipulated period of nine months after the close of the respective
accounting years.

(Placed in Library, See No. LT.2240/15/10)

A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Orissa Agro
Industries Corporation Limited for the years 2006-2007 to 2008-2009
within the stipulated period of nine months after the close of the respective
accounting years.

(Placed in Library, See No. LT.2241/15/10)

A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Kerala Agro
Industries Corporation Limited for the years 2004-2005 to 2008-2009
within the stipulated period of nine months after the close of the respective
accounting years.

(Placed in Library, See No. LT.2242/15/10)

A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Assam Agro
Industries Development Corporation Limited for the years 2004-2005 and
2005-2006 within the stipulated period of nine months after the close of the
respective accounting years.

(Placed in Library, See No. LT.2243/15/10)

A copy of the Statement (Hindi and English versions) explaining reasons

for not laying the Annual Report and Audited Accounts of the Madhya
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(7)

(8)

©)

(10)

Pradesh State Agro Industries Development Corporation Limited for the
years 2007-2008 and 2008-2009 within the stipulated period of nine months
after the close of the respective accounting years.

(Placed in Library, See No. LT.2244/15/10)

A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Himachal
Pradesh Agro Industries Corporation Limited for the years 2007-2008 and
2008-2009 within the stipulated period of nine months after the close of the
respective accounting years.

(Placed in Library, See No. LT.2245/15/10)

A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Andhra
Pradesh Agro Industries Corporation Development Limited for the year
2008-2009 within the stipulated period of nine months after the close of the
accounting year.

(Placed in Library, See No. LT.2246/15/10)

A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Maharashtra
Agro Industries Corporation Development Limited for the year 2008-2009
within the stipulated period of nine months after the close of the accounting

year.

(Placed in Library, See No. LT.2247/15/10)

A copy of the Bureau of Indian Standards (Recruitment to Scientific Cadre)
Amendment Regulations, 2010 (Hindi and English versions) published in
the Notification No. G.S.R. 103(E) in Gazette of India dated the 26™
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February, 2010 under Section 39 of the Bureau of Indian Standards Act,
1986.
(Placed in Library, See No. LT.2248/15/10)

(11) A copy of the Annual Accounts (Hindi and English versions) of the Central

Agricultural University, Imphal, for the year 2007-2008, together with
Audit Report thereon.

(12) Statement (Hindi and English versions) showing reasons for delay in laying

(13)

(14)

the papers mentioned at (11) above.

(Placed in Library, See No. LT.2249/15/10)
A copy each of the following Notifications (Hindi and English versions)
1ssued under the Essential Commodities Act, 1955 :-

(i)  S.O.705(E) published in Gazette of India dated the 29™ March, 2010,
declaring Fertilizer (Control) Order 1985 as special order under
Section 12A A of Essential Commodities Act, 1955.

(i)  S.O.706(E) published in Gazette of India dated the 29" March, 2010,
notifying the Price of Urea, Zincated Urea and Anhydrous
Ammonia.

(Placed in Library, See No. LT.2250/15/10)

A copy each of the following papers (Hindi and English versions) under

Section 619A of the Companies Act, 1956:-

(1)  Review by the Government of the working of the Himachal Pradesh

Agro Industries Corporation Limited, Shimla, for the year 2007-2008.

(i1))  Annual Report of the Himachal Pradesh Agro Industries Corporation
Limited, Shimla, for the year 2007-2008, alongwith Audited Accounts and

comments of the Comptroller and Auditor General thereon.

(15) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (14) above.

(Placed in Library, See No. LT.2251/15/10)
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(16)

(17)

(18)

A copy of the Fruits and Vegetables Grading and Marking (Amendment)
Rules, 2010 (Hindi and English versions) published in the Notification No.
G.S.R. 186(E) in Gazette of India dated the 12™ March, 2010 under sub-
section (3) of Section 3 of the Agricultural Produce Grading and Marking
Act, 1937.

(Placed in Library, See No. LT.2252/15/10)

A copy of the Memorandum of Understanding (Hindi and English versions)
between the State Farms Corporation of India Limited and the Department
of Agriculture and Cooperation, Ministry of Agriculture for the year 2010-
2011.

(Placed in Library, See No. LT.2253/15/10)

A copy of the Memorandum of Understanding (Hindi and English versions)
between the National Seeds Corporation Limited and the Department of
Agriculture and Cooperation, Ministry of Agriculture for the year 2010-
2011.

(Placed in Library, See No. LT.2254/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (KUNWAR R.P.N. SINGH): I beg to lay on the Table:-

(1)

A copy each of the following Notifications (Hindi and English versions)

under Section 10 of the National Highways Act, 1956 :-

(1) S.0. 1837(E) published in Gazette of India dated the 27™ July, 2009,
making certain amendments in the Notification No. S.0. 1013(E)
dated the 2™ September, 2003.

(ii)  S.0.3235(E) published in Gazette of India dated the 15™ December,
2009, making certain amendments in the Notification No. S.O.

868(E) dated the 10™ April, 2008.
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(iii)

(iv)

)

(vi)

(vii)

(viii)

(ix)

(x)

21

S.0. 3138(E) published in Gazette of India dated the 7" December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31 (Khagaria-
Purnea Section) in the State of Bihar.

S.0. 3044(E) published in Gazette of India dated the 30™ November,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31 (Khagaria-
Purnea Section) in the State of Bihar.

S.0. 3050(E) published in Gazette of India dated the 30™ November,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 34 in the State
of West Bengal.

S.0. 3179(E) published in Gazette of India dated the 10" December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 84 (Patna-
Buxar Section) in the State of Bihar.

S.0. 3230(E) published in Gazette of India dated the 15™ October,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 34 in the State
of West Bengal.

S.0. 3190(E) published in Gazette of India dated the 14™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 57
(Muzaffarpur-Purnera Section) in the State of Bihar.

S.0. 3200(E) published in Gazette of India dated the 14™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 in the State
of West Bengal.

S.0. 3193(E) published in Gazette of India dated the 14™ December,

2009, regarding acquisition of land for building, maintenance,
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(xi)

(xii)

(xiii)

(xiv)

(xv)

(xv1)

(xvii)

22

management and operation of National Highway No. 6 in the State
of West Bengal.

S.0. 3135(E) published in Gazette of India dated the 7" December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 34 in the State
of West Bengal.

S.0. 3139(E) published in Gazette of India dated the 7™ October,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 34 in the State
of West Bengal.

S.0. 3150(E) published in Gazette of India dated the 8™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 85 (Hajipur-
Chhapra-Gopalganj Section) in the State of Bihar.

S.0. 3136(E) published in Gazette of India dated the 7" December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31 (Khagaria-
Purnea Section) in the State of Bihar.

S.0. 3116(E) published in Gazette of India dated the 4™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 85 (Hajipur-
Chhapra-Gopalganj Section) in the State of Bihar.

S.0. 3101(E) published in Gazette of India dated the 4™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 34 in the State
of West Bengal.

S.0. 3053(E) published in Gazette of India dated the 30™ November,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31

(Bakhtiyarpur-Khagaria Section) in the State of Bihar.
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(xviii) S.0. 3125(E) published in Gazette of India dated the 7" December,

(xix)

(xx)

(xx1)

(xxi1)

2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 2 (Varanasi-
Aurangabad Section) in the State of Bihar.

S.0. 3092(E) to S.O. 3094(E) published in Gazette of India dated
the 3™ December, 2009, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 33 (Hazaribad-Ranchi Section) in the State
of Jharkhand.

S.0. 1818(E) published in Gazette of India dated the 24" July, 2009,
making certain amendments in the Notification No. S.O. 500(E)
dated the 30™ March, 2007.

S.0. 2081(E) published in Gazette of India dated the 10" August,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31 in the State
of West Bengal.

S.0. 1840(E) published in Gazette of India dated the 27™ November,
2009, containing corrigendum to the Notification No. S.0. 1227(E)
dated the 27" May, 2008.

(xxiii) S.0. 3007(E) published in Gazette of India dated the 25™ November,

2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31C in the

State of West Bengal.

(xxiv) S.0. 2840(E) published in Gazette of India dated the 4™ November,

(xxv)

2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 84 (Patna-
Buxar Section) in the State of Bihar.

S.0. 2999(E) published in Gazette of India dated the 24™ November,

2009, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 80 (Mokama-
Munger Section) in the State of Bihar.

(xxvi) S.0. 3057(E) and S.O. 3058(E) published in Gazette of India dated
the 30™ November, 2009, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 80 (Mokama-Munger Section) in the State of
Bihar.

(xxvii)S.0. 3126(E) published in Gazette of India dated the 7" December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 19 (Hajipur-
Chhapra-Gopalganj Section) in the State of Bihar.

(xxviii) S.0. 3079(E) published in Gazette of India dated the 2™
December, 2009, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
31 (Bakhtiyarpur-Khagaria Section) in the State of Bihar.

(xxix) S.0. 3211(E) published in Gazette of India dated the 15™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 34 in the State
of West Bengal.

(xxx) S.0.3196(E) published in Gazette of India dated the 14™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 34 in the State
of West Bengal.

(xxxi) S.0. 3104(E) published in Gazette of India dated the 4™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 34 in the State
of West Bengal.

(xxxii)S.0. 221(E) published in Gazette of India dated the 29" November,

2009, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 34 in the State
of West Bengal.

(xxxiii) S.0. 3171(E) published in Gazette of India dated the 10™
December, 2009, regarding acquisition of land for building,
maintenance, management and operation of National Highway No. 6
in the State of West Bengal.

(xxx1V) S.0. 3262(E) published in Gazette of India dated the 22™
December, 2009, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
31 in the State of West Bengal.

(xxxv)S.0. 3219(E) published in Gazette of India dated the 15™ December,
2009, making certain amendments in the Notification No. S.O.
1227(E) dated the 27™ May, 2008.

(xxxvi) S.0. 3111(E) published in Gazette of India dated the 22™
November, 2009, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
60 in the State of West Bengal.

(xxxvii) S.0. 2730(E) published in Gazette of India dated the 30™
October, 2009, authorising the Special District Revenue Officer,
LANH-Vellore-9 as the competent authority to acquire land for
building, maintenance, management and operation of National
Highway No. 46 in the State of Tamil Nadu.

(xxxviii) S.0. 3209(E) published in Gazette of India dated the 15"
December, 2009, regarding acquisition of land for building,
maintenance, management and operation of National Highway No. 7
(Bangalore-Salem-Madurai Section) in the State of Tamil Nadu.

(xxxix) S.0. 374(E) published in Gazette of India dated the 15
February, 2010, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.

45 (Dindigul-Theni-Kumuli Section) in the State of Tamil Nadu.
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(xli)

(xlii)

(xlii)

(xliv)

(x1v)

(xIvi)
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S.0. 283(E) published in Gazette of India dated the g™ February,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 205 (Tiruttani-
Cehnnai Section) in the State of Tamil Nadu.

S.0. 3161(E) published in Gazette of India dated the 9™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45B (Madurai-
Aruppukkottai-Thoothukkudi Section) in the State of Tamil Nadu.
S.0. 2729(E) published in Gazette of India dated the 30" October,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 4 in the State
of Tamil Nadu.

S.0. 3214(E) published in Gazette of India dated the 15" December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 67 in the State
of Tamil Nadu.

S.0. 403(E) published in Gazette of India dated the 17" February,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 67
(Trichirappalli-Karur Section) in the State of Tamil Nadu.

S.0. 399(E) published in Gazette of India dated the 17" February,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 47 (Project
Chainage) (Kerala/Tamil Nadu border to Kanniyakumari Section)
and National Highway No. 47B (Nagercoil-Kavalkinaru Section) in
the State of Tamil Nadu.

S.0O. 383(E) published in Gazette of India dated the 16" February,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 68 (Salem-

Ulundurpet Section) in the State of Tamil Nadu.
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(xlvii) S.0. 171(E) published in Gazette of India dated the 22" January,

2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 4 (Chennai

Port-Maduravoyal Section) in the State of Tamil Nadu.

(xlviii) S.0. 3217(E) published in Gazette of India dated the 15

(xlix)

)

(1)

(lii)

(liii)

December, 2009, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
67 (including bypasses) (Trichy-Karur Section) in the State of Tamil
Nadu.

S.0. 375(E) published in Gazette of India dated the 16™ February,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 47 (Project
Chainage) (Kerala/Tamil Nadu border to Kanniyakumari Section) in
the State of Tamil Nadu.

S.0. 136(E) published in Gazette of India dated the 20" January,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 205 (Tiruttani-
Chennai Section) in the State of Tamil Nadu.

S.0. 3216(E) published in Gazette of India dated the 15™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45 (Trichy-
Dindigul Section) in the State of Tamil Nadu.

S.O. 674(E) published in Gazette of India dated the 23" March,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 54 (Lanka-
Udali Section) in the State of Assam.

S.0. 562(E) published in Gazette of India dated the 10™ March, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 40 (Jorabat-Barapani

Section) in the State of Assam.
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S.0. 400(E) published in Gazette of India dated the 17" February,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31 (Nalbari-
Bijni Section) in the State of Assam.

S.0. 622(E) published in Gazette of India dated the 22" March,
2010, regarding rates of fees to be recovered from the users of
National Highway No. 7 (Krishnagiri-Thopurghat-Omallur Section)
in the State of Tamil Nadu.

S.0. 700(E) published in Gazette of India dated the 26" March, 2010,
regarding rates of fees to be recovered from the users of National
Highway No. 15 in the State of Gujarat.

S.0. 701(E) published in Gazette of India dated the 26™ March, 2010,
regarding rates of fees to be recovered from the users of National
Highway No. 24 in the State of Uttar Pradesh.

S.0. 473(E) published in Gazette of India dated the 18" February,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 91 (Ghaziabad-
Aligarh Section) in the State of Uttar Pradesh.

S.0. 438(E) published in Gazette of India dated the 23™ February,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 58 (Meerut-
Muzaffarnagar Section) in the State of Uttar Pradesh.

S.0. 589(E) published in Gazette of India dated the 15™ March, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 91 (Ghaziabad-Aligarh
Section) in the State of Uttar Pradesh.

S.0. 669(E) published in Gazette of India dated the 23™ March,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 3 (Agra-

Gwalior Section) in the State of Uttar Pradesh.
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(Ixii) S.0.579(E) published in Gazette of India dated the 11™ March, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 24 (Moradabad-Bareilly
Section) in the State of Uttar Pradesh.

(Ixiii) S.O. 3110(E) published in Gazette of India dated the 4™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8 (Surat Manor
Tollway Project) in the State of Maharashtra.

(Ixiv) S.0.3228(E) published in Gazette of India dated the 15™ December,
2009, authorising the Deputy Collector and Special Land
Acquisition Officer (General), Nagpur, as the competent authority to
acquire land for building, maintenance, management and operation
of National Highway No. 69 in the State of Maharashtra.

(Ixv) S.0. 3296(E) published in Gazette of India dated the 24™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 (Durg-
Nagpur) in the State of Maharashtra.

(Ixvi) S.O. 317(E) published in Gazette of India dated the 10" February,
2010, authorising the Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 17 in the State of Goa.

(Ixvii) S.0. 3297(E) published in Gazette of India dated the 24™ December,
2009, authorising the Special Land Acquisition Officer No. 16,
Satara, as the competent authority to acquire land for building,
maintenance, management and operation of National Highway No. 4
in the State of Maharashtra.

(Ixviii) S.0. 476(E) published in Gazette of India dated the 24"
February, 2010, regarding acquisition of land for building,
maintenance, management and operation of National Highway No. 6

(Talegaon-Amravati Section) in the State of Maharashtra.
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S.0. 3106(E) published in Gazette of India dated the 4™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 13 (Bijapur-
Hungund-Hospet Section) in the State of Karnataka.

S.0. 3220(E) published in Gazette of India dated the 15™ December,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 13 (Hungund-
Hospet Section) in the State of Karnataka.

S.0. 279(E) published in Gazette of India dated the 8" February,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 17 in the State

of Karnataka.

(Ixxii) S.O. 380(E) published in Gazette of India dated the 16™ February,

(Ixxiii)

2010, making certain amendments in the Notification No. S.O.
1688(E) dated the 8" July, 2009.

S.0. 3231(E) published in Gazette of India dated the 15
December, 2009, authorising the Manager (Tech.), Davangere, under
NHALI, PIU, Chitrdurga, as the competent authority to acquire land
for building, maintenance, management and operation of National

Highway No. 4 in the State of Karnataka.

(Ixxiv)S.0. 373(E) published in Gazette of India dated the 16™ February,

2010, authorising the Manager (Tech.), NHAI, Project
Implementation Unit, Dharwad, as the competent authority to
acquire land for building, maintenance, management and operation

of National Highway No. 4 in the State of Karnataka.

(Ixxv) S.0. 379(E) published in Gazette of India dated the 16™ February,

2010, making certain amendments in the Notification No. S.O.

2089(E) dated the 22™ August, 2008.

(Ixxvi)S.0. 3124(E) published in Gazette of India dated the 7" December,

2009, authorising the Special Land Acquisition Officer NO. 16,
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Satara, as the competent authority to acquire land for building,
maintenance, management and operation of National Highway No. 4
(Kagal-Satara-Pune Section) in the State of Maharashtra.

(Ixxvii) S.0. 60(E) published in Gazette of India dated the 12
January, 2010, regarding acquisition of land for building,
maintenance, management and operation of National Highway No. 3
(Vadape-Gonde Section) in the State of Maharashtra.

(Ixxviii) S.O. 133(E) and S.O. 137(E) published in Gazette of India
dated the 20™ January, 2010, regarding acquisition of land for
building, maintenance, management and operation of different
stretches of National Highway No. 9 (Pune-Solapur Section) in the
State of Maharashtra.

(Ixxix)S.0. 377(E) published in Gazette of India dated the 16™ February,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 4A in the State
of Goa.

(Ixxx) S.0. 2996(E) published in Gazette of India dated the 24™ November,
2009, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 (Sambalpur-
Raipur Section) in the State of Chhattisgarh.

(Ixxx1)S.0. 3042(E) and S.O. 3045(E) published in Gazette of India dated
the 30" November, 2009, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 6 (Sambalpur-Bargarh-Orissa/Chhattisgarh
Section) in the State of Orissa.

(Ixxxit) S.0. 3054(E) published in Gazette of India dated the 30™
November, 2009, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.

203 (Malatipatpur-Sipasurubuli Section) in the State of Orissa.
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(Ixxxiii) S.0. 3047(E) published in Gazette of India dated the 30™
November, 2009, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
203 (Birapartappur-Samjajpur Section) in the State of Orissa.

(Ixxxiv) S.0. 3192(E) published in Gazette of India dated the 14™
December, 2009, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
60 in the State of Orissa.

(Ixxxv) S.0. 3266(E) published in Gazette of India dated the 22™
December, 2009, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
215 (Rimuli-Rajamunda Section) in the State of Orissa.

(Ixxxvi) S.0. 220(E) published in Gazette of India dated the 29"
January, 2010, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
203 (Uttarasasana-Malatipatpur Section) in the State of Orissa.

(Ixxxvii) S.0. 222(E) published in Gazette of India dated the 29"
January, 2010, containing corrigendum to the Notification No. S.O.
2669(E) dated the 23™ October, 2009.

(Ixxxviii) S.0. 3264(E) published in Gazette of India dated the 22™
December, 2009, containing corrigendum to the Notification No.
S.0. 2491(E) dated the 30" September, 2009.

(Ixxxix) S.0. 3177(E), S.O. 3172(E) and S.O. 3169(E) published in
Gazette of India dated the 10" December, 2009, regarding
acquisition of land for building, maintenance, management and
operation of different stretches of National Highway No. 6
(Sambalpur-Bargarh-Orissa/Chhattisgarh Section) in the State of
Orissa.

(xc) S.O. 217(E) published in Gazette of India dated the 29" January,

2010, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 200
(Gadparajang-Dihadol ~ Section) and (Bhuban Bhadaliapasi-
Bhubanbethiapal Section) in the State of Orissa.

S.0. 631(E) published in Gazette of India dated the 22™ March,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 2 (Delhi-Agra
Section) in the State of Haryana.

S.0. 560(E) published in Gazette of India dated the 10™ March, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 37 (Khanapara-Kalikuchi

Section) in the State of Assam.

(xciii) S.O. 563(E) published in Gazette of India dated the 10™ March, 2010,

regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 22 (Zirakpur-Parwanoo

Section) in the State of Punjab.

(xciv) S.O. 564(E) published in Gazette of India dated the 10™ March, 2010,

(xcv)

regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 21 (Kurali-Kiratpur Section)
in the State of Punjab.

S.0. 565(E) published in Gazette of India dated the 10™ March, 2010,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 1 (Amritsar-Wagha Section)
in the State of Punjab.

(xevi) S.0. 693(E) published in Gazette of India dated the 26™ March, 2010,

regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 15 (Pathankot-Amritsar
Section) in the State of Punjab.

(xcvii) S.0. 691(E) published in Gazette of India dated the 26™ March, 2010,

regarding acquisition of land for building, maintenance, management
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and operation of National Highway No. 15 (Amritsar-Pathankot
Section) in the State of Punjab.

(xcviii) S.0. 558(E) and S.O. 559(E) published in Gazette of India

dated the 10™ March, 2010, regarding acquisition of land for
building, maintenance, management and operation of different
stretches of National Highway No. 21 (Kurali-Kiratpur Section) in
the State of Punjab.

(xcix) S.0. 498(E) published in Gazette of India dated the 26™ February,

(©)

(ci)

(cii)

(ciii)

(civ)

(cv)

2010, regarding construction of Foot Over Bridges and operation of
different stretches of National Highway No. 8 (Village Narsinghpur)
in the State of Haryana.

S.0. 666(E) published in Gazette of India dated the 23™ March,
2010, containing corrigendum to the Notification No. S.O. 79(E)
dated the 13™ January, 2010.

S.0. 688(E) published in Gazette of India dated the 25 February,
2010, regarding construction of Foot Over Bridges and operation of
different stretches of National Highway No. 2 (Faridabad Section) in
the State of Haryana.

S.0. 3036(E) published in Gazette of India dated the 27™ November,
2009, making certain amendments in the Notification No. S.O.
1713(E) dated the 13™ July, 2009.

S.0. 2892(E) published in Gazette of India dated the 13™ November,
2009, making certain amendments in the Notification No. S.O.
1096(E) dated the 4™ August, 2005.

S.0. 2893(E) published in Gazette of India dated the 13™ November,
2009, making certain amendments in the Notification No. S.O.
1096(E) dated the 4™ August, 2005.

S.0. 43(E) published in Gazette of India dated the 8" January, 2010,
making certain amendments in the Notification No. S.O. 1096(E)
dated the 4™ August, 2005.
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(cvi) S.0. 107(E) published in Gazette of India dated the 18" January,
2010, making certain amendments in the Notification No. S.O.
196(E) dated the 6™ March, 2000.

(cvii) S.0. 108(E) published in Gazette of India dated the 18" January,
2010, making certain amendments in the Notification No. S.O.
196(E) dated the 6™ March, 2000.

(cviii) S.O. 109(E) published in Gazette of India dated the 18" January,
2010, declaring Mehrauli-Gurgaon Road as new National Highway.

(cix) S.O. 143(E) published in Gazette of India dated the 21* January,
2010, declaring roads, mentioned therein, as new National Highway.

(cx)  S.0. 235(E) published in Gazette of India dated the ond February,
2010, entrusting Mehrauli-Guragaon Road to National Highway
Authority of India in the National Capital Territory of Delhi.

(cxi) S.O. 386(E) published in Gazette of India dated the 16™ February,
2010, entrusting National Highway stretches under NHDP Phase III
to National Highway Authority of India.

(cxii) S.O. 387(E) published in Gazette of India dated the 1°™ February,
2010, making certain amendments in the Notification No. S.O.
1096(E) dated the *" August, 2005.

(cxiii) S.O. 542(E) published in Gazette of India dated the 5™ March, 2010,
regarding rationalization/modification of Numbering System of
National Highways in the country.

(cxiv) S.O. 485(E) published in Gazette of India dated the 26™ February,
2010, regarding entrustment of National Highway stretches to
National Highway Authority of India.

(cxv) S.O. 486(E) published in Gazette of India dated the 26™ February,
2010, regarding withdrawal of National Highway stretches frim

State Government of Kerala.
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(2) Two statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at item No. (xxxvii) and (xlii) of (1) above.

(Placed in Library, See No. LT.2255/15/10)
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12.01 % hrs.
COMMITTEE ON ESTIMATES
4th and Sth Reports

SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): I beg to present the
following Reports (Hindi and English versions) of Estimates Committee:-
(1) Fourth Report on action taken by the Government on the
recommendations contained in Sixteenth Report (Fourteenth Lok Sabha) on
the Ministry of Culture — ‘Maintenance of Monuments by Archaeological
Survey of India’.
(2) Fifth Report on action taken by the Government on the
recommendations contained in Eighteenth Report (Fourteenth Lok Sabha)
on the Ministry of Social Justice & Empowerment — ‘Programmes and

Schemes for the welfare of persons with disabilities’.

12.01 % hrs.
COMMITTEE ON SUBORDINATE LEGISLATION
Sth Report

SHRI MADHU GOUD YASKHI (NIZAMABAD): 1 beg to present the Fifth

Report (Hindi and English versions) of the Committee on Subordinate Legislation.

12.01 % hrs.
STANDING COMMITTEE ON HOME AFFAIRS
144™ Report
it T e (FoaA): 78Iy, # 8 #31ed & Ml bl A (2010-11) & IR H I8
BRI el @l Al b1 14497 gfddeT (B a2 SIS HwRBRon) GHT yed WR gdl gl



27.04.2010 38

12.02 hrs.
WAKF (AMENDMENT) BILL, 2010*

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
AND MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI SALMAN KHURSHEED): I beg to move for leave to introduce a Bill to
amend the Wakf Act, 1995.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the Wakf Act,
1995.”

The motion was adopted.

SHRI SALMAN KHURSHEED: I introduce the Bill.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 2 p.m.
12.03 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.E

* Published in the Gazette of India, Extraordinary, Part II, Section-2 dated 27.04.2010.


KVJagannathan
ld. By d1 
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14.00 hrs.
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy Speaker in the Chair)
. ()
IUTEAE HEGH : HUAT AT FH AN 98 STy |
. ()

14.0 Y hrs.

At this stage Shri Narahari Mahato and some other hon. Members came and stood
on the floor near the Table.

IUTEAE HESH : HUAT AT AT 98 T¢I [ET DI o Qg

... (cgaygm)

14.0 ¥ hrs.

At this stage Shri Shailendra Kumar and some other hon. Members came and
stood on the floor near the Table.

... (Fagm)
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14.01 hrs

MATTERS UNDER RULE 377"
MR. DEPUTY-SPEAKER : Matters under Rule 377 shall be treated as laid on the
Table of the House. Hon. Members are requested to send slips on the Table as per
the practice.

... (Interruptions)

(i) Need to release funds under Central Road Fund for construction of roads
in Cuddalore Parliamentary Constituency, Tamil Nadu

SHRI S. ALAGIRI (CUDDALORE): I would like to draw the kind attention of the
Central Government towards the funds under Central Road Fund for Tamil Nadu
for connective road works. During the year 2009-2010, Tamil Nadu could not get
any money under the Central Road Fund and due to this construction work of
connective road was delayed in my Parliamentary Constituency Cuddalore. The
connective road of Cuddalore-Vadalur-Neyveli-Viruthachalam-Pennadam,
Taittakkudi-Tholuthur and work of Portonova-Bhuvanagiri-Setheyatho-
Kammapuram-Virudhalama-Nellore Vappur could not be constructed due to non
release of the fund. These roads are connecting with National Highways and
people will get easy transport if these roads are constructed under the Central
Road Fund.

In this regard, it is requested to release the fund under Central Road Fund
for the construction of the above connective roads in my Parliamentary

Constituency Cuddalore, Tamil Nadu.

* Treated as laid on the Table.
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(ii) Need to undertake rehabilitation work for the people affected due to
recent Cyclone in Kishanganj Parliamentary Constituency, Bihar

it AieFe IR &b (fhermiwr): #dicy, f9gr den aiuadt ufdagw dmar ud e/ wid #
g T o Sriefl/aehard 3 Blel # AT bex dRURT & |

feerR & Wl el gftrn, feems, srRan, guid, 78R safe asbard &1 99
fqfiftepT &1 RrpR gY € | AP R TES BT HOR ToR AR & | AL, T 3R
YU-W AN g1 G&T H YPia D1 59 bR fauar o1 R gu & |
IRAAT el H ) T & Alher & ATAR 96 AX & 4 S 3R = SIET & AT 200
S §U § | WS 37eTdl 40000 MU IS Y & ITH &1 dlel ATl AT FShl TR AT
MY &, T @H P © AR T & IS DI 9 T 680 HIS WY &I JIGE B & gg
2 | 3US STl 22000 TIFCIR SHIF B Abs, TAGE!, g, M, Al Bl BAA DI JHa
T 2 | ¥ RBR 7 Sl 8d & 999 By 8, 9 v T g

STa & Wed # H HRA WRBR A AR BT 8 (b Jd 81 daid acf g8l 9ol Sy
ST &1 T ATID AThel B Ud Jadh Afridl & BRI Dl =ATH Uid oRg WY Dl B
M FEE B WY | IS IRAR Bl A-al fraed TS 3R RR W A & g Rare
YA HRAT Y | AsRfAE @ g == &1 (Faior R[Sy, °re fdadl o

N O\ ON

S fRIfhcar e &t ST Ud g WRBR Bl BRIN hed S & forg e fou 9md |
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(iii)Need to formulate guidelines to curb the concentration of large number of
power projects in Vidarbha region of Maharashtra

SHRI VILAS MUTTEMWAR (NAGPUR): Madam, 47 companies have either
applied or propose to contemplate to set up coal based Thermal Power Plants in
the Vidarbha region. The State Government of Maharashtra has entered into an
agreement with some of these companies to make available the required quantity
of water. To meet their requirement of water the only possibility could be to divert
the water from the irrigation projects. Thus, this would cause not only acute water
shortage but also will create tremendous amount of pollution in the region.
Certain districts, particularly Chandrapur is already the fourth most polluted city in
the country. Considering the water shortage that exists in the Vidarbha region
resulting in farmers suicides and also keeping in view adverse impact these
projects will have on the rich forests and overall environment, it is necessary that
this position needs to be reviewed. The Government should, therefore, formulate
guidelines to curb the concentration of large power projects in one particular

region as it will cause both acute water shortage as well as pollution.
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(iv)Need to set up a monitoring mechanism to ensure
payment of wages to labourers under Mahatma Gandhi National Rural
Employment Guarantee Act

. ORUT SN HE= (BIRET): FETHAT el IS A0TSR TRET o1 & d8d ay 2008-
09 & ARM IIFUA AABT B & TS AU ¥ 18155.20 TS TIY HI #olgy § A A
10339.72 BIS WIY BT Gfdax0l dbi Ud SIHERI & T899 F 6l T3 g oI b 9= 57 ufaea
IR B 8 | SR 99 B M 40,000 FRIS RN B ISR A HHBI B YN oG
FeiRa fear g | 39T 31 I8 g3l 1 16-17 TR s w0 i IR fa1 § & @« vd
SIPER B WEH W 7 BB WY HAHD BT A S B AR g | A arR 99 § b
Rrepradd fell € f @€l gl # YIaE T8 Ugd U1 ReT § SR I AT O /IO,
TRITe, URad diTd, f3AMd Uew, SIRES S Il § 7 Sfdl & 9§ Ud
SIHERI H T8 G U IF 2 | SAAB & 7o YA 3 I ARBR gRI S d g Py (99
AT TE BT TS ® MR T & "R B DY FawRr |

T IS AEH F WHR ¥ aed 8 6 9% d Sreper, =g odd & b
TR 8, U U9 AHEINIG SRS & ol IO 8 39d folv Iog RGN BT e &
S b 39 AT H BT B dTel HOIGRl & YA H A FIRMT B 39y @rawen &1 Sy
I TR S 7D BT IT® WA B HATS A T |
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(v) Need to provide funds for construction of a parking lot by Archaeological
Survey of India at Mamallapuram in Kancheepuram district, Tamil Nadu to
boost tourism in the region

SHRI P. VISWANATHAN (KANCHEEPURAM): Mamallapuram in
Kancheepuram district, Tamil Nadu is one of the important tourism places in the
country. It is visited by tourists from within the country and abroad throughout the
year. It is famous for large number of rock cut shore temples depicting the story of
Mahabharata. People from Chennai visit Mamallapuram along with family during
weekends for enjoyment and to relieve themselves from stress.

However, Mamallapuram does not have adequate and good parking
facilities. Due to large number of vehicles plying in the area, there is a heavy
traffic and the tourists are facing lot of difficulties in parking their vehicles. It is
the duty of the Union Government/Archaeological Survey of India (ASI) to
provide adequate facilities at the heritage sites. In order to promote tourism and to
provide adequate facilities to the visiting tourists, setting up of a modern and
upgraded parking lot at Mamallapuram is the need of the hour.

I shall, therefore, request the Hon’ble Minister to allocate necessary funds

for constructing a large modern parking lot at Mamallapuram.
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(vi) Need to repeal the Prasar Bharti Act, 1990 to bring Doordarshan and All
India Radio under direct Government control

SHRI M.K. RAGHAVAN (KOZHIKODE): The All India Radio and Doordarshan
has a dual role of National as well as Public Service Broadcaster. Till 1997, both
were Government organisations. With the intention to have a competent media and
to take on the Private sector, Prasar Bharthi was constituted with autonomy. But
this autonomy has not served its intended purpose. Today, about 5679 posts are
required in addition to the existing posts to man the 458 projects. In the last 10
years no posts have been sanctioned. Today these projects are run on weekly basis
or by posting staff on temporary duty. For example, Calicut which is my
constituency has a well equipped studio but not a single staff has been sanctioned
for this. Similarly there is no OB in the entire region and OBs are brought either
from Bangalore or from Chennai. I am told that about 2900 engineering posts are
lying vacant against the sanctioned 12000 posts.

I feel that it is high time the Government should reconsider its decision and
repeal the PB Act, 1990 so that the institution will one again come under the direct
purview of the Government and that it could fulfil its primary role as a national as
well as Public Service Broadcaster. This will also give the Government a chance
to infuse the required staff so that the service reaches to the remotest part of the
country. This may also reduce the unwanted expenses now being incurred through

the PB and bring out accountability.
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(vii) Need to set up ‘Chambal Regiment’ to solve unemployment problem of
youth in Bhind-Morena regions of Madhya Pradesh

3t e It (f¥S):  #eiey, #e yow o fvs 9ary &3 Ud A1 WO &F & B8R
AP AT U4 AGAD ol H EIE gU B | &F W SN ARdl Bl W& H RIONIR R H 90
W T | I/SaE FAdd Tod I W T eh 39 3 98 W UH NS I B
AAWHAT & | W B B WHR A [l & {6 A&7 yow & 9l &7 & Aro@ami o A
P TH OHe dadd Yo & AW A g9 oY, T &9 & SRISFR Aol Bl ISR
et A |

(viii) Need to set up a Central Agriculture University in Tikamgarh, Madhya
Pradesh

M IRE AR (TewTg): WX FICT &F APHIG H PN I s, HY ARy s
T 2004 # HN FeErfaene ff wfia & w1 21 $NY werfdena™ & 400 ghs 4 Aoy
ApHIe W W gl $HD U HEY U< 1ol I Bl 600 TS ANHIA Y € d1 qHIT &
700 THS Y AR BF & W 5l 39 A & AHHIG Nl H FqdABIel THIT 900
dTE, 60,000 PU T qrafedt qom qgR AET § U SUA g, a1 vd AgwnT |
AUl geeds H Bk, 4id, el Ud vad Hifa & T4 Qe S ARaT GHIad 8l I By
HeEIfdEmerd AeaTe Bl by SN fAvafdeney o1 w@wu fadrr S & a1 98 dodds &
IO SligT & AT U AT ey # weeayqul e R |

3T B WHR W W IRNY & & 98 B WHR R UKIAd d=id By
Rreaf

Safqemerd SIPHTG H URY HRa™ BT A8ANT B
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(ix)Need to provide houses under Indira Awas Yojana to all the eligible
persons in Uttar Pradesh

3t frfdrerer uR (IESTRigR): # WeT & HEgH | AT BRIl ATEd] § [ TR Yo WRBR
BT Brg TROR - SN AN AT S d8d Sl GRIT SN BY &, S W sfexr smard
AISHT & S R 71 BT HHT07 81 @M 8, 98 Had gl Tl S P dHx Wi Bl
T e PR FAMAT & AR W U TG1 & TR DI A7 SR d1feh oer & a1 Tl &
HOGR Qd TR 9 A1 A A4 33T 9 |

I A B PR F AW 2 5 9 e 7o & f’d @ &9 A W@ Y e9
ST Bl SR Yoo & T TMial § o] fhan S|

(x) Need to expedite construction of National Highway No. 28 between
Lucknow and Muzaffarpur

N IRM< AR At (Twi): TR IR AT 28 AEAS H TOARHIYR AN Tl @i
TS AT & S T RaTad € e e fEior sl S 81 78 Al sAN dady
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T | AT & oy AUl IUWIRT § T8 Ay Ol J81 @ 91 S (AU & SR AT-
S ATl & Ty STarsiel 8 S WM Iudey ST STHT 18y o1, 98 3741 a9 Sl ave A
T BIST T &, s TRUTRGEY M-S ATl 1 SGfAen & AHA ST TS 6T 7 3R
My faT 98t W IR geeAd & I § A1 AN AW Aa%g 8 Il 2l §9 J[SMN B
oo fewear, 2008 # WHT BN BT W&l I@T AT AT| Wifh BB AT A< 8 o D
ugEr W fFEeT SRl 9ga 9 i @ 9 Je1 5, o wlis # 0 39 el & e wee
B Bl A TE 2 3R 39 BRI MR w0 A AN B AN g S SMfed 9 <wfed A
T

s WRBR A JIRY © b Sugad gy romn v sRi g afd @ e
PR =g AT AT/ 1 ST Sriare! &g M| B B Hur |
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(xi) Need to build Goods Yard at Haldia Railway Station in East Midnapore,
West Bengal

SHRI SUVENDU ADHIKARI (TAMLUK): I would like to draw the kind
attention of Hon’ble Minster of Railways that though Haldia Station of East
Midnapore has its own goods yard, but the same 1s not being used due to lack of
infrastructure. So, the companies of Haldia Industrial Belt have to utilize the
C.P.T. Railway goods yard for loading and unloading its material.

Moreover, there is no suitable link road capable of carrying the heavy
loaded vehicles. The existing link road adjacent to the Haldia Railway Station is
not in a good condition and unable to meet the requirements of truck laden with
iron ore.

Through Haldia Railway Station has its own sufficient land, road, railway
track etc. but the Railway yard is underutilised.

Most of the people of Haldia are land losers and their sons and daughters
are un-employed. So, if a yard is built, it will generate employment for loading
and unloading work. Besides, Indian Railways will be able to earn revenues from
it.

So once again I would like to request Hon’ble Railway Minister to consider

building of the goods yard in the interest of common people.
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(xii) Need to restore the quota of MPs to recommend for admission in
Kendriya Vidyalayas

SHRI D. VENUGOPAL (TIRUVANNAMALALI): Kendriya Vidyalayas offering
education up to class twelve and run by the Kendriya Vidyalaya Sangathan under
the aegis of Union Human Resource Development Ministry, are operating even
from the days when Education was entirely in the State List. This was to
accommodate the wards of employees of Central Government and Central
Undertakings with All India Service liabilities. Children of other service personnel
are also enrolled. The wards of general public are also admitted in the last
category for admission as per rules. Now that Education is in the Concurrent List,
Kendriya Vidyalayas are growing in number due to increased demand and rise in
population. The Members of Parliament are also approached by their electors for
seeking admission in Kendriya Vidyalayas. An arrangement was in place
providing for two seats per year for every MP to recommend for admission in
Kendriya Vidyalayas in whose Constituency such schools function. Now, this
process has been stopped this year. Hence, I urge upon the Union HRD Minister to
restore the quota of MPs to recommend cases for admission to Kendriya
Vidyalayas. In addition to it, I would like to request the Union HRD Ministry to
establish a Kendriya Vidyalaya in Tirupattur town in Vellore District of Tamil

Nadu which has got several Armed Forces units and Central PSUs.
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(xiii) Need to set up effluent treatment plants for the industrial units in and
around Erode, Tamil Nadu releasing toxic effluents posing danger to
contamination of water for drinking and irrigation purposes

SHRI A. GANESHAMURTHI (ERODE): In Tamil Nadu, as per the survey of the
Pollution Control Board, there are about 650 approved and more than thousand
small dyeing units in and around Erode. Every day they wash about 50 lakh metres
of cloth and every year they process cloth and garments worth about Rs. 2000
crores. From this area alone, these units let out about 9 crore litres of effluents
daily and pollute River Cauvery, River Bharani and Kalingarayan Canal affecting
irrigation and drinking water. Perundurai and Chennimalai are also hard hit by the
Tiruppur dyeing units’ discharges and Perundurai Sipcot Industrial Units’
effluents as they pollute irrigation and drinking water sources.

Too many restrictions on treating the effluents may affect both the
industrial and commercial activity of the spinning and garment units. At the same
time, failure to treat the effluents continue to affect drinking water and irrigation.

Hence, I urge upon the Government to take away the effluents elsewhere
and to set up bio-treatment plant and remove toxicity using Bacteria or suitable
technology so that they are not forced to close down. This is necessary to help
farmers and hundreds of workers depending on these industrial units for their

livelihood.
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... (Interruptions)

14.01 % hrs.

At this stage Shri Lalu Prasad and some other hon. Members came and stood on
the floor near the Table.

JUTEAE HESd @ HIAT G 938 AN
... (@agm)

MR. DEPUTY-SPEAKER : The House stands adjourned to meet again at 6 p.m.

14.02 hrs
The Lok Sabha then adjourned till Eighteen of the Clock. E
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18.00 hrs.
The Lok Sabha re-assembled at Eighteen of the Clock.
(Madam Speaker in the Chair)

... (cgagm)

e WAGAT : 37T ANT FHYAT AT &1 Y|
. ()
18.0 % hrs.
SUBMISSIONS BY MEMBERS

Re: Rise in Prices etc.

2 Jorew R area (Hq%): Feed], 991 aR-ud e da &1 999 < QY| I8 Sl o
U GAT 8, SUD AR § A $B 914 Hel el gl... ()

e ARG : AP B, 37T g

N geww Rig a1ea : weiewn, § w1 dredl g [P 39 q9ic § RoMR & forg, feami &
forg, ol & fog ok dWMR @ & fay 1 wau T A T gl 9 et TR
JEIRAT & fU =g ARl H A T8l BRI Fhd §, AP (Y A el 5 BAl b
foY 3rge™ @8l 87 SR Uo¥ WReR 1 qa1s IR Uers W & off, SRRl & fog wan faan
AT 3R Y Q¥ H Ueh 3NeT DI har o1l gy ge € b wey Yo% ARBR AN Al B
A0 Y IE 2| swferg # @ g fF ¥' S orgem g " gerwE oft, fa A off
g SNEe Ay T ot w8l 99 € 39 W BN AR &A1 w6 ga 1R flar @
W@ 2 R P T TN A sA T N GHhar g, 98 ff @ w2 gl omReR ' B
QAN BT dioflens § o galrel HRET? dsiiels TR @ PR TR §91 &l 9t # oMl d@
IH AT F1 B @ 27 98 9w W AFHA Dot Bl 99 R g &1 seat Afkdd
iersl HT T 1 I8 ST aredn € o w9 @ qarg @ foy &R wei 8 g ugrs dEi
8, IOl Pel 87 < BT fwsl a1 3ik gferd gIar o %@l & | ¥8i a~-uia fAfiwex &= g,
AW IS Sfordl & SAM B S 3HH ARl & oy wEl dis Aed T8 2l T
AT & foY B R 81 39 Ioc AEE dedl Off J& Bl T 919 IF 9 & 8, IRER
Bl ST TS WY A PR o B T A 27 FIT I8 BH WIRA 98 I AR 52 84 AN
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3T Bl W & IX1 fgea™ &Y gedlel W el TP 375 WRd dg a1 8 1?7 3ol
feme SR yew, f98R 3R PIadl ao I8 9S® o 8l T 8, [ YA 99 8 T 2 3R
STl & oIeby g foTell | ATSrarst gl g1 gsdlel § HNT o & fofg TRq bt o, fham
et o, Aoigx e o1l B vd oM & fay 9 a9 3§ o7 &1 § ¢ 87 Wl &
goIC RET &7 Il H ST e gl oy AT ey 2. (Fagm)

S WEISAT & 37 AT AU 1 FATE DI |

N gemw fGg aea : § dear GEdr g P el i 99 g 39 Iuic 4 N9 & fow 9w
UQTE, U GdTs R RIS Wl &1 fqen o= & Sy, S g1 axas fe@man 21 smae!
e a1fey f6 dordt @ aveR wer wew § A 9t glad < g R @ gl SaT T8 R
U B, oifhe Y oAy R AT 8, AR ARl &1 A g1 Wie S @l 3y et Y| et S
7 Pel o7 {6 ST I id f[Awia 8l 81, aarsy b il & folg e o 2. (aem)
e HRIGAT : 3(d T I A DIfg|

it oraw Rig aa (AgR): 5@ 9% T T T B, 3T 9 BT [SAF DA B Tl
§? T fUssd =el Off %8 €, X gAY Sl %@ &, olfh 3l Wi <21 & 80 fdera Sian i
W R €1 65 WIFa! AT Wl PHRA dTel AN 81 PR SRS BT 1 HH DI 5, Al [
HT AE 2l AT Wl 65 B ISR fHa < 38 €, e fham & forg &1 orgem gl
gl T & Y BIg arga™ 78l 8, Uers-foras & oy ®Ig argar el 81 SRISHRI &l Wl
ﬁw%%lmﬁﬁwﬁaﬁmﬁaﬁmmﬁﬁww,ﬁéﬁw@w%ml
BH AIEd © [P AW goIc 1 91 AN FMI DI AN MY of IF o, al fad {3 S 3777 IR
¥ g 9a] 6 39 af & U smuw @ ey fhar ® iR d49 f9 uia-w: qrdi &1 R
3Ty AT fhar 8, S fTy Sia @l = drel 87

N S TS (WRON): 37edel FRIGAT, 39 WY HIRArS AeME VP WRAfhd watd Bl el ¥
SO H, T B AT 7 ATe A 8, HolgR 8l AT Dls Wl B, qE Wi B g9 AP q8hl W
... (AGET) AR SN, Y 48 A1G.... (qer)

G WESAT: TTe], Sfl, 3MY 3T DI T BN

2 AT TG ¢ A I8 &4 d9 ¥ R AR B g9 O 89 ASdH W UE Ib HANAS
AETs @ Raad wee fhar 21 9 9 9w # gfiv $) Qe ISR N 7, " O &
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A TSl of B Bl IS oI W iR RNrae W e ueref 8, 99 9ol @ 9 9ed 8l o 8
2l U8 3% & b 98 B v iR B & oy &g WRBR MR I5T IRGR THE 4
I fHER Bl

Jfege Weledl, H SART FHA TRl ol IS <9 H HARAre Hedls 9ed 991 9aTd ©
3R B 9 IR H gU 907 dTel T8 § 3R faRM < aret 78 21 e #HA S ded © 6 98
# ffoa € Fia ot & @ o wed € e o wEE @ a1 e Wl wme A ve
Ufereriep fad &1 g9 urdl iR o=y wiféai o faeR Afed q¥ wRd # § &1 Ao b, S
5 A%d WM IRT 98 & SRME 8 TAM W TN HRIGARIT S Gel AT 3R ¥eId & Al )
GRATH ST o Tg T8 |
Yo FA (FHT wHAr aet) : 9 T WiEs ol
Y el e ¢ S W B, ST A NfY| oS < # Tat =e W& g, Hifewn ok o s W
W o & B &R g1 H ot 37 3@ T, 957 AR a1 iR 98 W) WAt I RW & @ 2
fo5 e amet @ Gor B T B, TE o fhe B (yqu) AT & Farer W W
& T ol ATl I THY WBR BT A1 a2 AT| 1 Ufiver frearof) Sit 7 u=aAl A1 bel, g
I 91d P g9 ¢ [ I8 Fal & 'TI%' B T, IMSNYA & A ... (FaET)
3reAeT HEEAT: 3T AU a1 He
3t ] 9IS : 39 W WHR &1 9818 97 N 39 < & W&, RORI AR A a1 &
U9 @1 JMSUIve # 39 A8 § el I ([auH)
3TeAE WEIGAT: 379 AT AU I FHATG B
St e TG @ A U H#E S T Fer {6 onsdivd R BIs Wygaa Wy | #i
SRR e Bl Aot | 1 SqRAT Bt AT By 2. (rgeET)
£t Terda R (Fomam): &9 a1 Mifderst $9g @ Al (F9em)
N A TG : AP T, I AUD] FRAT 8, I8 MY B

S WESAT: HUAT ATA H I T B R WATe] Sl 3 AT AU qTel HHG B

S N TE ¢ HIAT G A <l B U & 99 H I8 G 6l § ([P 98 A A G |
sy I8 W T4l B W © [P PeAR B qHY WRDR BT TR Q... () 87 AN
BHAST 3fa T8 BT AR | AR BHRIRE ARl 7 q9 fhar § {6 9 weAre= o,
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Afp diordt S WY dle T8l BN, BH g0 WY A BRA Bl (AR 8 .. (FagH) A
Qﬂ@???ﬁﬂaﬁ?wmuwwwﬁﬁﬁggg

..(cgae™) 3 w9 fiel g €1 B9 Urel B B9 Sfialed & Aedd | eI (FHT)

& HEGAT : 37T I8 T

. (erE)
MADAM SPEAKER: Please take your seat.
... (Interruptions)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ..."
JeUET HRAGHT : 3MY 95 gy | Please take your seat.
. (erE)
JeTET ARIGHT : 37T I8 W18y, I W &8 | 39 I 96 A1y |

... (cgayr)

N AT TG : TH ATH-IASE BN & ... (FET)

18.12 hrs.
Shri Lalu Prasad, Shri Mulayam Singh Yadav and

some other hon. Members then left the House.

MADAM SPEAKER: Please take your seat. Please sit down.

... (Interruptions)

* Not recorded.
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MADAM SPEAKER: Please take your seat.

... (Interruptions)
MADAM SPEAKER: Shri Gurudas Dasgupta, please sit down. Let me first have
my say.

... (Interruptions)
SHRI GURUDAS DASGUPTA (GHATAL): Madam Speaker, I strongly protest
against the unfounded allegations leveled by Shri Lalu Prasad.

... (Interruptions)
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18.14 hrs.
OBSERVATIONS BY THE SPEAKER

Moving of cut motions on the Demands for Grants which are guillotined

MADAM SPEAKER: Shri Gurudas Dasgupta, hon. Member, in a letter addressed
to me raised an important point relating to the right of the Members of the House
in moving cut motions on the Demands for Grants which are guillotined. He
quoted Article 113 of the Constitution and stated that since the Constitution vests
in the House of the People the power to assent to a Demand subject to reduction of
the amount specified in that Demand, the Members have the right to move cut
motions on any Demand submitted to the House for its approval.

This point was also raised in the Business Advisory Committee Meeting
held on 15™ April, 2010, by Shrimati Sushma Swaraj, the Leader of Opposition,
and other hon. Members. | had promised to examine this issue in terms of the
constitutional provisions and the Rules and Practices followed in the House.

The practice followed so far in the House has been that the cut motions in
respect of Demands for Grants which are to be guillotined are not circulated and
thus not allowed to be moved. But, I did not find any rule which bars the moving
of cut motions on Demands which are not discussed in the House.E

The right to move a cut motion flows from the power vested in the House
under Article 113 of the Constitution to assent to any Demand subject to a
reduction of the amount specified in that Demand. This Article or any of the Rules
does not make any distinction between the Demands which are discussed in the
House and those which are guillotined. Article 113 uses the words ‘any demand’.
It is thus clear that Cut Motions can be moved on all Demands submitted to the
House under Article 113(2).

I have given careful consideration to the rules as well as the practice that
has been followed all these years in respect of cut motions. I have also examined
the constitutional provision which vests the power in the House of the People to

reduce any Demand submitted to the House. Constitutional right is a superior right
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and it overrides practices. Right to move cut motions is an important right of the
Members of the House provided in the Constitution which cannot be curtailed. 1
am, therefore, allowing the cut motions to be moved on Demands which are to be
guillotined.

Lists of Cut Motions to the Outstanding Demands of various
Ministries/Departments have already been circulated. In the normal course,
Members are given 15 minutes’ time to send slips at the Table indicating the serial
number of the Cut Motions which they intend to move. However, in the present
case, since it is not possible to give time to the Members to send slips at the Table
indicating the serial number of the Cut Motions they would like to move, all the
Cut Motions to the Outstanding Demands of various Ministries/Departments, for
which notices have been given and which have been circulated, will be treated as
moved. And, these cut motions will be disposed of before the Outstanding

Demands are put to the vote of the House.
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MADAM SPEAKER: I shall now put the Cut Motions to the Outstanding
Demands, which have been treated as moved, to the vote of the House. Shall I put
all the Cut Motions to the vote of the House together or does any hon. Member

want any particular Cut Motion to be put separately?

A e R (fafeem): oreger wElean, # =@l § 6 AN W72 @1 Bkl URra-2
3ol | foram Syl

MADAM SPEAKER: I can only take it one by one and not together. Shri Basu
Deb Achariaji.

SHRI BASU DEB ACHARIA (BANKURA): Madam, I want to move under
Demand No. 6 to 8, serial No. 3; then Demand No. 16 and 17, serial No. 1. ...
(Interruptions)
MADAM SPEAKER: Please sit down. Just take your seat. Nothing will go on
record.

(Interruptions) ... ~

SHRI BASU DEB ACHARIA : Demand No. 72, serial No. 2 and serial No. 9.
MADAM SPEAKER: Shri Basu Deb Achariaji, it is 3 and not 2.

SHRI BASU DEB ACHARIA : ltis 4. ... (Interruptions)
MADAM SPEAKER: Let it be one by one. I cannot take all of them together. Shri
Sharad Yadavji.

3 vRE Area (WAQR): oremy wWRlGHN, Wi Wen-72, WRAe -1 3R A w7, WiRaa-
61...(caEm)
S HEISAT © AT G & 3felral $o 41 Reprs # =&l sme|

(Interruptions) ... *

ST, TRl AArEY el (QRoRR): siee weiedn, feHie-72, WiRue TRt SR femie-7 #
HiRgel Tw=R-91

SHRI ANANTH KUMAR (BANGALORE SOUTH): Demand No.72 - Serial
No.2.

SHRI SHARAD YADAV: Demand No.7 - Serial No.6.

* Not recorded.
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MADAM SPEAKER: Please let us have it one by one. There will be total
confusion, if all of you speak together.

SHRI B. MAHTAB (CUTTACK): Demand Nos. 6 to 8 - Serial No.4, Serial No.5
and Serial No.11. Demand No. 72 - Serial No.2, Serial No.4 and Serial No.12.

DR. RATTAN SINGH AJNALA (KHADOOR SAHIB): Demand No.72 — Serial
Nos. 2 and 3.

SHRI PRABODH PANDA (MIDNAPORE): Demand No.72 — Serial No.3.

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Demand Nos.6 to 8 —
Serial Nos.7 and 9.

SHRI GURUDAS DASGUPTA (GHATAL): Demand No.7 — Serial No.2;
Demand No. 72 — Serial No.1.

SHRI ARJUN CHARAN SETHI (BHADRAK): Demand No.103 — Serial Nos.7
to 10.

MADAM SPEAKER: Shri Arjun Sethi, your Demand No. is 80 and not 103.
SHRI ARJUN CHARAN SETHI : Madam. Mine is on Water Resources.
MADAM SPEAKER: It is not here.

SHRI ARJUN CHARAN SETHI : Madam, it has already been circulated.
MADAM SPEAKER: We will just check it.

SHRI ANANT GANGARAM GEETE (RAIGAD): Demand No.72 — Serial No.3.
Demand 32 — Serial No.1.

DR. M. THAMBIDURAI (KARUR): Demand Nos.6 to 8 — Serial No.6. Demand
No.72 — Serial No.9.

SHRI NAMA NAGESWARA RAO (KHAMMAM): Demand No. 72 — Serial
No.3. Demand No.7 — Serial No.6.

SHRI ANANDRAO ADSUL (AMRAVATI): Demand No.72 — Serial No.2.
SHRIMATI SUMITRA MAHAJAN (INDORE): Demand No.72 — Serial No.2.|§|
SK. SAIDUL HAQUE : Demand No.16, Sl. No.1. Demand No.16 and 17, SI.
No.14. Demand Nos. 32, 33 and 34, S1.Nos. 2,6, and 24. Demand No. 72, Sl. No.3.
SHRI P. KARUNAKARAN (KASARGOD): Demand No.62(a), S1. No.3.
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SHRI BAIJAYANT PANDA (KENDRAPARA): Demand No.1, Sl. Nos.22 and
23. Demand No.72, Sl. No.5.

SHRI NITYANANDA PRADHAN (ASKA): Demand Nos.1-3, Item Nos.22 and
23. Demand No.51, S1. No.3.

SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Demand No.72, SI.
No.l. Demand No.72, S1.No.3.

SHRI RAM SUNDAR DAS (HAJIPUR): Demand No. 30, Sl No.SE
(Interruptions)

MADAM SPEAKER: It is all over now. Thank you very much. Otherwise, it will
take a lot of time. AT WWI, T ST He AN AfeT & foag 4 8§ 39 da@ M
Repls W MM gob & IR AT A=A AT & Iy el A1 S0 DHIBI FHI M| 3R
3T e A1 H R A AR BT A BT THA of of| MR AT UF B Al 8H FAT-3eldT I
o S| S A WERT ATEd © [ ST e AR A I [l S, S9dhT 89 e 9 o
Rl

# THE IRE[W :  HEIGAT, B9 Al DT ATH e A o B ol WG IR B &l T ©
fears TR 7 § I=7 2 3R Uh fouis TRR 72 H IAT 11 32 B AT I ofF Bl a1 B
%@ Bl

e HEeA : 3 gl

S JAAT TR ¢ ABley], [$Ale TR 7 § d&r-6 3R fouie TR 72 4 d&qr-2| a1 98!

forisw, feais wR-7, fedis TwR-72, <ifdh f$ATS TWR-7 &1 B HAIF TH=R-6, feuis Twv-
72 @1 ®c AreH T9%-2, kindly take them separately.

2 qGaa A : HEISAT, B TTEd ¢ (b ($ATS TRR 6 ¢ 8, ARAT TH=R-3 3.

JeAET WL : I8 YD & T B

# YQa @R ;. E, WA 3 e A 2l T W W TR ol feuie TR 16 T 17
AT TR-1 3R ($ATS THaR-72, WRIA TaR-2 U RIS T@R-9 |

MADAM SPEAKER: Thank you; we will take them separately.

HHE Rt At iR oI dawEE WA (S uaw PER dwe):  AEedT, d Ua Raawe i
DA AR § [ S feHisq €, S9s B4 A o of | AiRye Tw=-2 a1 WRaeT TwR-9 e
qgd &l @ 3R Ue-Us feAts, fSAts Tax-7, fnfe Tav-72 W4 o1 o, @1 98 &b &l
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MADAM SPEAKER: Okay, we will take it Demand-wise.

SAT FEAT TR : HBIGTT, 89 59 W $Y Hedl dIed o

MADAM SPEAKER: Hon. Members, I shall now put the cut motion no. 2, in
respect of Demands for Grants of the Ministry of Petroleum and Natural Gas to the
vote of the House.

Shrimati Sushma Ji, do you want to say something?

SHRI PAWAN KUMAR BANSAL: Madam, I want to make one request.

In the BAC, we decided something. We would want all the Demands for
Grants of all the Ministries to be taken up for discussion in the House; but since
time may not be sufficient, they go to the Committees; that is precisely the reason
why the Standing Committees were set up. E

In the Business Advisory Committee where all the Parties are represented,
five Ministries were identified for being taken up for discussion separately and
three of those we could discuss. We could not discuss two of the Ministries
identified for discussion. Today, when we are applying the Guillotine, I think we
should not discuss every Demand separately ... (Interruptions) because that is not
permissible.

You, Madam, for the first time have in fact introduced a very salutary
procedure in our working that even the Demand for which the discussion does not
take place, at the time of Guillotine you have let even those be voted. It has not
happened earlier. In the year 2003 such a request was declined. This is happening
for the first time and we all agree by that. I must say it is a wonderful judgement.
But Madam, at this stage if we go for discussion on every separate Demand or
even for any clarification, that means all the Demands will be taken up. That was
precisely the reason why the decision was taken to take up discussion on the

Demands for Grants relating to five Ministries only.

sl g Wt ¢ B Aega Rafs fewsma 78 o7 2 €1 ... (wraum)
SHRI GURUDAS DASGUPTA (GHATAL): I am not interested in giving a long

lecture to the Government.... (Interruptions)
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MADAM SPEAKER: Please sit down. I have heard you. In fact, I have given a
ruling on the letter you have written to me. Now, kindly take your seat. I have
heard you and I know your views.

... (Interruptions)
MADAM SPEAKER: I know your views. Thank you so much. Please take your
seat.
SHRI GURUDAS DASGUPTA : Madam, I would like to move my cut motion. I
would like to say just one sentence.... (Interruptions)
MADAM SPEAKER: It has already been moved.

... (Interruptions)

T FEGAT : YUAT Sfl, 89 30 Raave oYl & @it v fiie < |

AT A @R e S, § d9ay dR AE 9 [Aopa wena g b R A R FEt
B oft, 9 et # 7 gom ol ore & foft Wi W Tt 9 ) )1 dad 7% wew a1
W g 5 S Bkl TAE B9 @1 ©, 98 Pkl IR HT © IR B a1 @M 8, dad 59
R A I e & fog § @ =@ g .. (@agm)

MADAM SPEAKER: The rule does not permit that.

ST AT @R 2 A Tl T8 PR @ gl . (FFEm)

MADAM SPEAKER: We have no time, Sushma ji. Otherwise, it will lead to a
long debate.

... (Interruptions)
SHRI PAWAN KUMAR BANSAL: Madam, the List has been circulated....
(Interruptions) We all have the List.

AT FuAT TR 2 H GHET B A W a-IioRd 9end gl § MUt gaie R & forg
TSl g% gl MU qeI &1 e 31 99T T) <@HR < 5 .. (au)

el HESA! ¢ e, AL |

SHRI PAWAN KUMAR BANSAL: Madam, the entire List has been circulated.
We have the List before us.
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MADAM SPEAKER: We will not be able to do anything if everybody starts
speaking

... (Interruptions)
SAT JUAT R : HBIQAT, DKl IAd 89N 91 BT Teb VA1 | & fIqe! qHm=a:
SUAN Tl fHar Sirar iR fquer H gHH1 ITART &l BTl b IR ARBR el 7 G

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): This is not
true. Madam, you have taken a historic decision. But this is an aspersion made by

the hon. Member. We have listened to everybody. I reject this aspersion.

JeAEl WIS © WISl 31 37T AU A qHIS DR |

SAS G TR ¢ [du8) WDHR & Raers 3 a1 Hed & oy SR 391 fave & HR
& T 9 BORIR &1 SWHETA Ral 2l # S U AR Yhe B & [y TSl g g (b
AT & 3R g Hekil TG IR B B AN 89 & 2 # e Uiy SR e dRAl §
3R Ig Pl YA qd AT g ... (Faem)

MADAM SPEAKER: I shall now put the cut motion no. 2, moved by Shrimati

Sushma Swaraj, to the vote of the House.
SHRI HARIN PATHAK (AHMEDABAD EAST): We want Division.
MADAM SPEAKER: Let the Lobbies be cleared--|=]
Now the lobbies have been cleared.
I shall now put the cut motion number 2, treated as moved by Shrimati
Sushma Swaraj, to the vote of the House.
The question is:

“THAT THE DEMAND UNDER THE HEAD MINISTRY OF
PETROLEUM AND NATURAL GAS (PAGE 177) BE REDUCED
TO RE.1.

[Failure to formulate an alternative mechanism for petroleum
products in order to ensure the prices of petrol, diesel and other
petroleum products are not subjected to frequent hike. 2]

The Lok Sabha divided.:
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DIVISION NO. 1 AYES

Acharia, Shri Basu Deb
Aditya Nath, Yogi
Adsul, Shri Anandrao
Advani, Shri LK.
Agrawal, Shri Rajendra
Ahir, Shri Hansraj G.
Ajnala, Dr. Rattan Singh

*Anandan, Shri M.

Ananth Kumar, Shri

Angadi, Shri Suresh

Argal, Shri Ashok

Azad, Shri Kirti

Badal, Shrimati Harsimrat Kaur
Baghel, Shrimati Sarika Devendra Singh
Bais, Shri Ramesh

Basavaraj, Shri G. S.

Baske, Shri Pulin Bihari

Bauri, Shrimati Susmita

Besra, Shri Devidhan

Bhagat, Shri Sudarshan
Bhaiya, Shri Shivraj

Biju, Shri P.K.

Bundela, Shri Jitendra Singh
Chakravarty, Shrimati Bijoya
Chaudhary, Shri Jayant

* Voted through slip.
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Chauhan, Shri Mahendrasinh P.
*Chauhan, Shri Prabhatsinh P.
*Chauhan, Shri Sanjay Singh
Chavan, Shri Harishchandra
Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Chowdhury, Shri Bansa Gopal
Das, Shri Khagen

Das, Shri Ram Sundar

Deka, Shri Ramen

Deshmukh, Shri K.D.

*Devi, Shrimati Ashwamedh
Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dome, Dr. Ram Chandra
Dubey, Shri Nishikant
Gaddigoudar, Shri P.C.
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Varun

Gandbhi, Shrimati Maneka
Ganeshamurthi, Shri A.

Gawali, Shrimati Bhavana Patil
Geete, Shri Anant Gangaram
*Ghubaya, Shri Sher Singh
Gohain, Shri Rajen

Gouda, Shri Shivarama
Gowda, Shri D.B. Chandre

* Voted through slip.
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Gulshan, Shrimati Paramiit Kaur
"Haque, Sk. Saidul

*Hazari, Shri Maheshwar
Hegde, Shri Anant Kumar
Hussain, Shri Syed Shahnawaz
*Jadhao, Shri Prataprao Ganpatrao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana
Jat, Shrimati Poonam Veljibhai
Jawale, Shri Haribhau

Jena, Shri Mohan

Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar

Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Karunakaran, Shri P.
*Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kateel, Shri Nalin Kumar
*Kristappa,Shri N.

*Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Virendra

Laguri, Shri Yashbant

Lingam, Shri P.

Mahajan, Shrimati Sumitra

* Voted through slip.
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Mahato, Shri Baidyanath Prasad
Mahato, Shri Narahari

Mahtab, Shri B.

Majumdar, Shri Prasanta Kumar
Malik, Shri Sakti Mohan
*Mandal, Shri Mangani Lal
Manian, Shri O.S.

Manijhi, Shri Hari

Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad
Misra, Shri Pinaki

Mohan, Shri P.C.

Mohapatra, Shri Sidhant
Munda, Shri Arjun

Munda, Shri Karia

Munde, Shri Gopinath

*Nagpal, Shri Devendra

Naik, Shri Shripad Yesso
Natarajan, Shri P.R.

Nishad, Capt. Jai Narain Prasad
Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Kumari Saroj

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paranjpe, Shri Anand Prakash
*Paswan, Shri Kamlesh

Patasani, Dr. Prasanna Kumar

* Voted through slip.
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Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Nathubhai Gomanbhai
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Shri A.T. Nana

Patil, Shri C.R.

Patil, Shri Danve Raosaheb
Patle, Shrimati Kamla Devi
Potai, Shri Sohan
Purkayastha, Shri Kabindra
Raghavendra, Shri B.Y.
*Rajendran, Shri C.

Rajesh, Shri M.B.

*Ram, Shri Purnmasi
Ramshankar, Prof.

Rana, Shri Rajendrasinh
*Rao, Shri K. Narayan

Rao, Shri Nama Nageswara
Rathod, Shri Ramesh
Rathwa, Shri Ramsinh

Ray, Shri Bishnu Pada
*Ray, Shri Rudramadhab
*Reddy, Shri M. Venugopala
Riyan, Shri Baju Ban

Roy, Shri Arjun

Roy, Shri Mahendra Kumar
Roy, Shri Nripendra Nath

* Voted through slip.
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Saha, Dr. Anup Kumar
*Sahu, Shri Chandu Lal
Sai, Shri Vishnu Dev
Sampath, Shri A.

Scindia, Shrimati Yashodhara Raje
Semmalai, Shri S.

Sethi, Shri Arjun Charan
Shantha, Shrimati J.
Sharma, Shri Jagdish
Shukla, Shri Balkrishna Khanderao
Siddeshwara, Shri G.M.
Sidhu, Shri Navjot Singh
Singh, Dr. Bhola

Singh, Shri Ajit

Singh, Shri Bhoopendra
Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Mahabali
Singh, Shri Murari Lal
Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri Radha Mohan

Singh, Shri Rajiv Ranjan Singh alias Lalan

Singh, Shri Rajnath

Singh, Shri Rakesh
**Singh, Shri Sushil Kumar
Singh, Shri Uday

Singh, Shrimati Meena

* Corrected through slip for Ayes.
** Voted through slip.
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Singh Deo, Shri Kalikesh Narayan
Sinha, Shri Shatrughan

Sinha, Shri Yashwant
*Sivaprasad, Dr. N.

Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
*Solanki, Shri Dinubhai

Sushant, Dr. Rajan

Swamy, Shri Janardhana

Swaraj, Shrimati Sushma
Tandon, Shri Lalji

*Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tomar, Shri Narendra Singh
*Toppo, Shri Joseph

*Tudu, Shri Laxman

Udasi, Shri Shivkumar

Vasava, Shri Mansukhbhai D.
Venugopal, Dr. P.

*VVishwanath Katti, Shri Ramesh
*Wakchaure, Shri Bhausaheb Rajaram
*Wankhede, Shri Subhash Bapurao
Yadav, Prof. Ranjan Prasad
Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Madhusudan

Yadav, Shri Sharad

* Voted through slip.
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NOES

Aaron Rashid, Shri J.M.
Abdullah, Dr. Farooq
Adhikari, Shri Sisir
Adhikari, Shri Suvendu
*Adhi Sankar, Shri
Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Ahmed, Shri Sultan
*Ajmal, Shri Badruddin
Alagiri, Shri M.K.
**Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Antony, Shri Anto

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj
Bahuguna, Shri Vijay
Bairwa, Shri Khiladi Lal
*Baite, Shri Thangso
Bajwa, Shri Pratap Singh
Baliram, Dr.

*Balram, Shri P.

* Voted through slip.
** Corrected through slip for Noes.
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Bandyopadhyay, Shri Sudip
Banerjee, Kumari Mamata
Banerjee, Shri Ambica
Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Barq, Dr. Shafiqur Rahman
*Basheer, Shri Mohammed E.T.
Bavalia, Shri Kunvarjibhai Mohanbhai
*Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand

Bhoi, Shri Sanjay

Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand

Bwiswmuthiary, Shri Sansuma Khunggur

Chacko, ShriP.C.

*Chang, Shri C.M.
Chaudhary, Dr. Tushar
Chauhan, Shrimati Rajkumari
Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir

* Voted through slip.
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‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
De, Dr. Ratna

Deo, Shri V. Kishore Chandra
Deora, Shri Milind
Dhanapalan, Shri K. P.
“Dhruvanarayana, Shri R.
*Dias, Shri Charles

Dikshit, Shri Sandeep

Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hooda, Shri Deepender Singh

* Voted through slip.
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Hussain, Shri Ismail

Islam, Sk. Nurul

Jagannath, Dr. Manda
Jagathrakshakan, Dr. S.
Jahan, Shrimati Kaisar

Jain, Shri Pradeep

Jaiswal, Shri Shriprakash
Jatua, Shri Choudhury Mohan
Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen

Joshi, Dr. C.P.

Joshi, Shri Mahesh

Kalmadi, Shri Suresh

Kamal Nath, Shri

Kamat, Shri Gurudas

Kataria, Shri Lalchand

Kaur, Shrimati Preneet
“Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

* Voted through slip.
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Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ramesh

Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Madam, Shri Vikrambhai Arjanbhai
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Majhi, Shri Pradeep

Maken, Shri Ajay

Malik, Shri Jitender Singh
*Mandlik, Shri Sadashivrao Dadoba
Mani, Shri Jose K.

Maran, Shri Dayanidhi
*Marandi, Shri Babu Lal
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta

Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
*Mirdha, Dr. Jyoti

*Mishra, Shri Mahabal

Mitra, Shri Somen

Moily, Shri M. Veerappa
Mukherjee, Shri Pranab

* Voted through slip.
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Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Naik, Dr. Sanjeev Ganesh
Napoleon, ShriD.

Nagqvi, Shri Zafar Ali
Narah, Shrimati Ranee
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
“Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay
Noor, Kumari Mausam

Ola, Shri Sis Ram

Owaisi, Shri Asaduddin
*Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
*Pandey, Shri Gorakhnath
*Pandey, Shri Rakesh
Patel, Shri Dinsha

Patel, Shri Kishanbhai V.
Patel, Shri Praful

Patel, Shri Somabhai Gandalal Koli

Patil, Dr. Padmasinha Bajirao
Patil, Shri Sanjay Dina

Patil, Shri Pratik

Paul, Shri Tapas

* Voted through slip.
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Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.

Purandeswari, Shrimati D.
*Radadiya, Shri Vitthalbhai Hansrajbhai
Raghavan, Shri M.K.

*Rahman, Shri Abdul

Rai, Shri Prem Das

Raja, Shri A.

Rajagopal, Shri L.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.

Rana, Shri Jagdish Singh

Rane, Shri Nilesh Narayan

Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Ashok Kumar
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri K.R.G.

Reddy, Shri M. Raja Mohan

* Voted through slip.
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Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Reddy, Shri Y.S. Jagan Mohan
Roy, Prof. Saugata

“Roy, Shrimati Shatabdi
Ruala, Shri C.L.

Sahay, Shri Subodh Kant

Sai Prathap, Shri A.

Sangma, Kumari Agatha
Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme
Satyanarayana, Shri Sarvey
*Sayeed, Shri Hamdullah
Scindia, Shri Jyotiraditya M.
Selja, Kumari

Shanavas, Shri M.1.

Sharma, Dr. Arvind Kumar
Sharma, Shri Madan Lal
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
Shivkumar, Shri K. alias J.K. Ritheesh
Sibal, Shri Kapil

Singh, Chaudhary Lal

Singh, Dr. Sanjay

Singh, Kunwar R.P.N.

Singh, Rao Inderjit

* Voted through slip.
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Singh, Shri Dhananjay
Singh, Shri Gopal

Singh, Shri ljyaraj

Singh, Shri Jitendra
*Singh, Shri N. Dharam
Singh, Shri Ratan

Singh, Shri Ravneet
Singh, Shri Sukhdev
Singh, Shri Uday Pratap
Singh, Shri Vijay Bahadur
Singh, Shri Virbhadra
Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah
Solanki, Shri Bharatsinh
Soren, Shri Shibu
*Sudhakaran, Shri K.
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya
Suman, Shri Kabir
Suresh, Shri Kodikkunnil
Tagore, Shri Manicka
Tamta, Shri Pradeep
*Tandon, Shrimati Annu
*Tanwar, Shri Ashok

* Voted through slip.
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Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Thakor, Shri Jagdish
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.

Thomas, Shri P.T.

Tirath, Shrimati Krishna

Tiwari , Shri Bhisma Shankar alias Kushal

Trivedi, Shri Dinesh
Upadhyay, Shrimati Seema
Vardhan, Shri Harsh
Venugopal, ShriD.
“Venugopal, Shri K.C.
Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri AK.S.
Vishwanath, Shri Adagooru H.
*\liswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.

Voted through slip.
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*Yadav, Shri Om Prakash
Yaskhi, Shri Madhu Goud

* Voted through slip.
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MADAM SPEAKER: Subject to correction*, the result of the Division is:

Ayes: 162
Noes: 246

The motion was negatived.

MADAM SPEAKER: I shall now put Cut Motion No.I in respect of Demands for

Grants of the Ministry of Petroleum and Natural Gas to the vote of the House.

*

Ayes 162 + S/Shri C. Rajendran, M.Anandan, Sk Saidul Haque S/Shri
Mangni Lal Mandal, Sushil Kumar Singh, Sanjay Singh Chauhan, K.
Narayana Rao, Rudramadhab Ray, A. Ganeshmurthi, Shrimati Ashwamedh
Devi, S/Shri M. Venugopala Reddy, Hari Majhi, Subhash Bapurao
Wankhede, Purnmashi Ram, N. Kristappa, Devendra Nagpal, Kamlesh
Paswan, Laxman Tudu, Bhausaheb Rajaram Wakchaure, Kaushalendra
Kumar, Maheshwar Hazari, Sher Singh Ghubaya, Josheph Toppo,
Virender Kashyap, Ramesh Vishwanath Katti, Anurag Singh Thakur,
Dinubhai Solanki, Prabhatsinh P. Solanki, Pashupati Nath Singh and
Chandu Lal Sahu =192

Noes 246 + S/Shri Hamdullah Sayeed, Ashok Tanwar, P. Balram, Mahabal
Mishra, P. Vishwanathan, Shrimati Annu Tandon, Kumari Meenakshi
Natrajan, Dr. Jyoti Mirdha S/Shri Vitthalbhai Hansrajbhai Radadiya, R.
Dhruva Narayana, K. Sudhakaran, Adhi Sankar, Abdul Rahman, Shrimati
Shatabdi Roy, Shri Babu Lal Marandi, Dr. Mirza Mehbob Beg S/Shri
Jagdambika Pal, N. Dharam Singh, Mohammad E.T. Basheer, Charles Dias,
Mohinder Singh Kaypee, K.C. Venugopal, C.M. Chang, Thangso Baite,
Gorakhnath Pandey, Sadashivrao Dadoba Mandik, Badruddin Ajmal,
Rakesh Pandey, Jagdanand Singh and Shri. S. Alagiri = 276.
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The Lobbies are already cleared.
The question is:

“THAT THE DEMAND UNDER THE HEAD MINISTRY OF
PETROLEUM AND NATURAL GAS (PAGE 177) BE REDUCED
TO RE.1.

[Failure to formulate and implement a proper policy so that prices of
petroleum products are not needed to be raised repeatedly.”  (1)]

SOME HON. MEMBERS: We want Division.
MADAM SPEAKER: The Lobbies are aly cleared.

Hon. Members, the Secretary-General shall explain the voting system
through automatic vote recording machine.
SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the
following points in the operation of the Automatic Vote Recording System:-

1. Before a Division starts, every hon. Member should occupy his or her
own seat and operate the system from that seat only.

2. As may kindly be seen, the “red bulbs above display boards™ on either
side of hon. Speaker’s Chair are already glowing. This means the
voting system has been activated.

3. For voting, please press the following two buttons simultaneously
immediately after sounding of first gong, that is,

One “Red” button in front of the hon. Member on the head phone plate
and

Also

Any one of the following buttons fixed on the top of desk of seats:

Ayes - Green colour
Noes - Red colour
Abstain - Yellow colour

4. 1t is essential to keep both the buttons pressed till the second gong

sound is heard and the red bulbs are “off”.


Usha
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IMPORTANT: The hon. Members may please note that the vote will
not be registered if both buttons are not kept pressed simultaneously till

the sounding of the second gong.

5. Please do not press the amber button (P) during Division.

6. Hon. Members can actually “see” their vote on display Boards and on
their desk unit.

7. In case their vote is not registered, they may call for voting through

the slips.

MADAM SPEAKER: I shall now again put the Cut Motion No.l in respect of
Demands for Grants of the Ministry of Petroleum and Natural Gas to the vote of
the House.

The question is:

“THAT THE DEMAND UNDER THE HEAD MINISTRY OF
PETROLEUM AND NATURAL GAS (PAGE 177) BE REDUCED TO
RE.I.

[Failure to formulate and implement a proper policy so that prices of
petroleum products are not needed to be raised repeatedly.”  (1)]

The Lok Sabha divided: E
MADAM SPEAKER: Hon. Members, there has been some technical fault with the

machine. Now, | am told that it is in order. We will again have the Division.


Rep130_1
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SHRI PAWAN KUMAR BANSAL: Madam, since this system is not working due
to some mal-functioning of the machine, I would suggest, subject to the approval
of the House, that if all the other cut motions are put to vote in one lot and that too
by the distribution of slips, then we may put all the cut motions in one go...
(Interruptions) We are prepared for anything. [ am only suggesting this.
Otherwise, it will go up to 12 in the night.
SHRI PRANAB MUKHERJEE: Madam, there can be a practical solution to this.
Somehow or the other the machine is not working. But one vote has been
recorded and it has been clearly demonstrated. The numbers have come through
that vote. We can do it with the slips, of course, correction always takes place.
Therefore, I would like to suggest that what the hon. Minister of Parliamentary
Affairs has suggested should be agreed to by the House. I would request the hon.
Leader of Opposition and the other Leaders to respond to it positively so that we
can finish this exercise in time.E
19.00 hrs.
SHRIMATI SUSHMA SWARAJ : I am responding it positively Pranab da.

JTedeT HEISdl, gfch AN B T bR &N § iR SIS B 8, gAY O AHA
BRI A T el © P MU a1l AR [SHISH gdhed! dra dlc dRal Qg R w7 Sifg
S JMUS qT 37 AU | otfdhd aifeTT defic dagy ... (eragm)

MADAM SPEAKER: I think, the House agrees with this.

SEVERAL HON. MEMBERS: Yes.

MADAM SPEAKER: Thank you so much. We will distribute the slips.E
The Lok Sabha divided :


Ravinder Singh
d by r 

RCP
distribution of slips contd.) 
Contd. By s1 
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DIVISION NO. 2 AYES
Acharia, Shri Basu Deb
Aditya Nath, Yogi
Adsul, Shri Anandrao
Advani, Shri L.K.
Agrawal, Shri Rajendra
Ahir, Shri Hansraj G.
Ajnala, Dr. Rattan Singh
Anandan, Shri M.
Ananth Kumar, Shri
Angadi, Shri Suresh
Argal, Shri Ashok
Azad, Shri Kirti
Babar, Shri Gajanan D.
Badal, Shrimati Harsimrat Kaur
Baghel, Shrimati Sarika Devendra Singh
Bais, Shri Ramesh
Basavaraj, Shri G. S.
Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Besra, Shri Devidhan
Bhagat, Shri Sudarshan
Bhaiya, Shri Shivraj
Biju, Shri P.K.
Bundela, Shri Jitendra Singh
Chakravarty, Shrimati Bijoya
Chaudhary, Shri Jayant
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.

19.25 hrs.
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Chauhan, Shri Sanjay Singh
Chavan, Shri Harishchandra
Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Chowdhury, Shri Bansa Gopal
Das, Shri Khagen

Das, Shri Ram Sundar
Dasgupta, Shri Gurudas

Deka, Shri Ramen

Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dome, Dr. Ram Chandra
Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
Gaddigoudar, Shri P.C.
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Varun

Gandhi, Shrimati Maneka
Ganeshamurthi, Shri A.

Gawali, Shrimati Bhavana Patil
Geete, Shri Anant Gangaram
Ghubaya, Shri Sher Singh
Gohain, Shri Rajen

Gouda, Shri Shivarama
Gowda, Shri D.B. Chandre

Gulshan, Shrimati Paramiit Kaur

89



27.04.2010

Haque, Sk. Saidul

Hazari, Shri Maheshwar
Hegde, Shri Anant Kumar
Hussain, Shri Syed Shahnawaz
Jadhao, Shri Prataprao Ganpatrao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana
Jat, Shrimati Poonam Veljibhai
Jawale, Shri Haribhau

Jena, Shri Mohan

Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar

Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Karunakaran, Shri P.

Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kateel, Shri Nalin Kumar
Kristappa,Shri N.

Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Virendra

Laguri, Shri Yashbant

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahato, Shri Baidyanath Prasad
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Mahato, Shri Narahari

Mahtab, Shri B.

Majumdar, Shri Prasanta Kumar
Malik, Shri Sakti Mohan
Mandal, Shri Mangani Lal
Manian, Shri O.S.

Manijhi, Shri Hari

Meena, Dr. Kirodi Lal

Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad
Misra, Shri Pinaki

Mohan, Shri P.C.

Mohapatra, Shri Sidhant
Munda, Shri Arjun

Munda, Shri Karia

Munde, Shri Gopinath

Nagpal, Shri Devendra

Naik, Shri Shripad Yesso
Narayanrao, Shri Sonawane Pratap
Natarajan, Shri P.R.

Nishad, Capt. Jai Narain Prasad
Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Kumari Saroj

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh

Patasani, Dr. Prasanna Kumar
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Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Nathubhai Gomanbhai
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Shri A.T. Nana

Patil, Shri C.R.

Patil, Shri Danve Raosaheb
Patle, Shrimati Kamla Devi
Potai, Shri Sohan

Pradhan, Shri Nityananda
Purkayastha, Shri Kabindra
Raghavendra, Shri B.Y.
Rajendran, Shri C.

Rajesh, Shri M.B.

Ram, Shri Purnmasi
Ramshankar, Prof.

Rana, Shri Rajendrasinh
Rao, Shri K. Narayan

Rao, Shri Nama Nageswara
Rathod, Shri Ramesh
Rathwa, Shri Ramsinh

Ray, Shri Bishnu Pada

Ray, Shri Rudramadhab
Reddy, Shri M. Venugopala
Riyan, Shri Baju Ban

Roy, Shri Arjun

Roy, Shri Mahendra Kumar
Roy, Shri Nripendra Nath
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Saha, Dr. Anup Kumar
Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev
Sampath, Shri A.

Scindia, Shrimati Yashodhara Raje
Semmalai, Shri S.

Sethi, Shri Arjun Charan
Shantha, Shrimati J.
Sharma, Shri Jagdish
Shukla, Shri Balkrishna Khanderao
Siddeshwara, Shri G.M.
Sidhu, Shri Navjot Singh
Singh, Dr. Bhola

Singh, Shri Ajit

Singh, Shri Bhoopendra
Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Mahabali
Singh, Shri Murari Lal
Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri Radha Mohan

Singh, Shri Rajiv Ranjan Singh alias Lalan

Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Sushil Kumar

Singh, Shri Uday

Singh, Shrimati Meena

Singh Deo, Shri Kalikesh Narayan
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Sinha, Shri Shatrughan

Sinha, Shri Yashwant
Sivaprasad, Dr. N.

Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Dinubhai
Sugumar, Shri K.

Sushant, Dr. Rajan

Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tandon, Shri Lalji

Tarai, Shri Bibhu Prasad
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tirkey, Shri Manohar

Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar

Vasava, Shri Mansukhbhai D.
Venugopal, Dr. P.

Vishwanath Katti, Shri Ramesh
Wakchaure, Shri Bhausaheb Rajaram
Wankhede, Shri Subhash Bapurao
Yadav, Prof. Ranjan Prasad
Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Madhusudan
Yadav, Shri Sharad
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NOES

Aaron Rashid, Shri J.M.
Abdullah, Dr. Farooq
Adhikari, Shri Sisir
Adhikari, Shri Suvendu
Adhi Sankar, Shri

Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Ahmed, Shri Sultan

Ajmal, Shri Badruddin
Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Antony, Shri Anto

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj
Bahuguna, Shri Vijay
Bairwa, Shri Khiladi Lal
Baite, Shri Thangso

Bajwa, Shri Pratap Singh
Baliram, Dr.

Balram, Shri P.
Bandyopadhyay, Shri Sudip
Banerjee, Kumari Mamata

Banerjee, Shri Ambica
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Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Barq, Dr. Shafiqur Rahman
Basheer, Shri Mohammed E.T.
Bavalia, Shri Kunvarjibhai Mohanbhai
Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand
Bhoi, Shri Sanjay

Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand

Bwiswmuthiary, Shri Sansuma Khunggur

Chacko, ShriP.C.

Chang, Shri C.M.

Chaudhary, Dr. Tushar
Chaudhary, Shri Arvind Kumar
Chauhan, Shri Dara Singh
Chauhan, Shrimati Rajkumari
Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir

‘Commando’, Shri Kamal Kishor
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Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deo, Shri V. Kishore Chandra
Deora, Shri Milind
Dhanapalan, Shri K. P.
Dhruvanarayana, ShriR.
Dias, Shri Charles

Dikshit, Shri Sandeep

Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gadhvi, Shri Mukesh Bhairavdanii
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Rahul

Gandbhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
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Hasan, Shrimati Tabassum
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Islam, Sk. Nurul

Jadhav, Shri Baliram
Jagannath, Dr. Manda
Jagathrakshakan, Dr. S.
Jahan, Shrimati Kaisar

Jain, Shri Pradeep

Jaiswal, Shri Gorakh Prasad
Jaiswal, Shri Shriprakash
Jatua, Shri Choudhury Mohan
Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen

Joshi, Dr. C.P.

Joshi, Shri Mahesh

Kalmadi, Shri Suresh

Kamal Nath, Shri

Kamat, Shri Gurudas
Karwaria, Shri Kapil Muni
Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun

Khatgaonkar, Shri Bhaskarrao Bapurao Patil
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Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ramesh

Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Madam, Shri Vikrambhai Arjanbhai
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Maijhi, Shri Pradeep

Maken, Shri Ajay

Malik, Shri Jitender Singh
Mandlik, Shri Sadashivrao Dadoba
Mani, Shri Jose K.

Maran, Shri Dayanidhi
Marandi, Shri Babu Lal
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta

Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal

Mitra, Shri Somen
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Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagar, Shri Surendra Singh
Naik, Dr. Sanjeev Ganesh
Napoleon, Shri D.

Naqvi, Shri Zafar Al

Narah, Shrimati Ranee
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram

Owaisi, Shri Asaduddin

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pandey, Shri Rakesh

Patel, Shri Deoraj Singh
Patel, Shri Dinsha

Patel, Shri Kishanbhai V.
Patel, Shri Praful

Patel, Shri Somabhai Gandalal Koli

Patil, Dr. Padmasinha Bajirao
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Patil, Shri Sanjay Dina

Patil, Shri Pratik

Paul, Shri Tapas

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.

Purandeswari, Shrimati D.
Radadiya, Shri Vitthalbhai Hansrajbhai
Raghavan, Shri M.K.

Rahman, Shri Abdul

Rai, Shri Prem Das

Raja, Shri A.

Rajagopal, Shri L.

Rajbhar, Shri Ramashankar
Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.

Rana, Shri Jagdish Singh

Rana, Shri Kadir

Rane, Shri Nilesh Narayan

Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Ashok Kumar
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
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Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri K.R.G.

Reddy, Shri M. Raja Mohan
Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Reddy, Shri Y.S. Jagan Mohan
Roy, Prof. Saugata

Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Sahay, Shri Subodh Kant

Sai Prathap, Shri A.

Sangma, Kumari Agatha
Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah
Scindia, Shri Jyotiraditya M.
Selja, Kumari

Shanavas, Shri M.1.

Sharma, Dr. Arvind Kumar
Sharma, Shri Madan Lal
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar

Shivkumar, Shri K. alias J.K. Ritheesh

Sibal, Shri Kapil
Singh, Chaudhary Lal
Singh, Dr. Sanjay
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Singh, Kunwar R.P.N.
Singh, Rao Inderiit

Singh, Shri Dhananjay
Singh, Shri Gopal

Singh, Shri ljyaraj

Singh, Shri Jitendra
Singh, Shri N. Dharam
Singh, Shri Ratan

Singh, Shri Ravneet
Singh, Shri Sukhdev
Singh, Shri Uday Pratap
Singh, Shri Vijay Bahadur
Singh, Shri Virbhadra
Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah
Solanki, Shri Bharatsinh
Soren, Shri Shibu
Sudhakaran, Shri K.
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya
Suman, Shri Kabir
Suresh, Shri Kodikkunnil
Tagore, Shri Manicka
Tamta, Shri Pradeep
Tandon, Shrimati Annu
Tanwar, Shri Ashok
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Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Thakor, Shri Jagdish
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.

Thomas, Shri P.T.

Tirath, Shrimati Krishna

Tiwari , Shri Bhisma Shankar alias Kushal

Trivedi, Shri Dinesh
Upadhyay, Shrimati Seema
Vardhan, Shri Harsh
Venugopal, ShriD.
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri AK.S.
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash
Yaskhi, Shri Madhu Goud
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MADAM SPEAKER: Hon. Members, kindly take your seats.
The result of the Division is:
Ayes : 201
Noes : 289
The motion was negatived.
MADAM SPEAKER: The Cut Motion No.l treated as moved by Shri Gurudas
Dasgupta to Demand No. 72 is negatived.
I shall now put all the other Cut Motions together, which have been treated

as moved, to the vote of the House.

All the cut motions were put and negatived.
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19.26 hrs.

SUBMISSION OF OUTSTANDING DEMANDS TO VOTE

MADAM SPEAKER:

OF THE HOUSE

GUILLOTINE

relating to the Ministries/Departments to the vote of the House.

The question is:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the fourth column of the
Order Paper be granted to the President of India, out of the
Consolidated Fund of India, to complete the sums necessary to
defray the charges that will come in course of payment during the
year ending the 31* day of March, 2011, in respect of the heads of
Demands entered in the second column thereof, against:-

(1)
2

3)
4
(5)
(6)
(7)
(®)
)
(10)
(11)
(12)

(13)
(14)

(15)
(16)

Demand Nos. 1 to 3 relating to Ministry of Agriculture
Demand Nos. 4 and 5 relating to Department of Atomic
Energy;

Demand Nos. 6 to 8 relating to Ministry of Chemicals and
Fertilizers;

Demand No.9 relating to Ministry of Civil Aviation;

Demand No. 10 relating to Ministry of Coal;

Demand Nos. 11 and 12 relating to Ministry of Commerce
and Industry;

Demand Nos. 13 to 15 relating to Ministry of
Communications and Information Technology;

Demand Nos. 16 and 17 relating to Ministry of Consumer
Affairs, Food and Public Distribution;

Demand No.18 relating to Ministry of Corporate Affairs;
Demand No. 19 relating to Ministry of Culture;

Demand Nos. 20 to 27 relating to Ministry of Defence;
Demand No.28 relating to Ministry of Development of North
Eastern Region;

Demand No.29 relating to Ministry of Earth Sciences;
Demand No.30 relating to Ministry of Environment and
Forests;

Demand Nos. 32, 33, 35, 36 and 38 to 44 relating to Ministry
of Finance;

Demand No.45 relating to Ministry of Food Processing
Industries;
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(17)
(18)

(19)
(20)

1)

(22)
(23)
(24)

(25)

(26)
(27)
(28)
(29)
(30)
(1)
(32)

(33)
(34)
(35)
(36)
(37)
(38)

(39)
(40)

(41)
(42)

(43)
(44)

(45)
(46)
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Demand Nos. 46 to 48 relating to Ministry of Health and
Family Welfare;

Demand Nos. 49 and 50 relating to Ministry of Heavy
Industries and Public Enterprises;

Enand Nos. 51 to 55 and 95 to 99 relating to Ministry of Home
airs;

Demand No. 56 relating to Ministry of Housing and Urban Poverty
Alleviation;

Demand Nos. 57 and 58 relating to Ministry of Human Resource
Development;

Demand No. 59 relating to Ministry of Information and Broadcasting;
Demand No.60 relating to Ministry of Labour and Employment;
Demand Nos. 61 and 62 relating to Ministry of Law
and Justice;

Demand No. 64 relating to Ministry of Micro, Small and Medium
Enterprises;

Demand No. 65 relating to Ministry of Mines;

Demand No. 66 relating to Ministry of Minority Affairs;

Demand No. 67 relating to Ministry of New and Renewable Energy;
Demand No. 68 relating to Ministry of Overseas Indian Affairs;
Demand No. 69 relating to Ministry of Panchayati Raj;

Demand No. 70 relating to Ministry of Parliamentary Affairs;
Demand No. 71 relating to Ministry of Personnel, Public Grievances
and Pensions;

Demand No. 72 relating to Ministry of Petroleum and Natural Gas;
Demand No. 73 relating to Ministry of Planning;

Demand No. 74 relating to Ministry of Power;

Demand No. 76 relating to Lok Sabha;

Demand No. 77 relating to Rajya Sabha;

Demand No. 79 relating to Secretariat of the Vice-
President;

Demand No. 80 relating to the Ministry of Road Transport and
Highways;

Demand Nos. 84 to 86 relating to Ministry of Science and
Technologys;

Demand No. 87 relating to Ministry of Shipping;

Demand No. 88 relating to Ministry of Social Justice and
Empowerment;

Demand No. 89 relating to Department of Space;

Demand No. 90 relating to Ministry of Statistics and Programme
Implementation;

Demand No. 91 relating to Ministry of Steel;
Demand No. 92 relating to Ministry of Textiles;
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(47)
(48)
(49)
(50)

1
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Demand No. 93 relating to Ministry of Tourism;

Demand Nos. 100 to 102 relating to Ministry of Urban Development;
Demand No. 103 relating to the Ministry of Water Resources;
Demand No. 104 relating to Ministry of Women and Child
Development; and

Demand No. 105 relating to Ministry of Youth Affairs and Sports.

The motion was adopted

MADAM SPEAKER: The Outstanding Demands for Grants relating to the

Ministries/Departments are voted.
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APPROPRIATION (NO.2) BILL, 2010°

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Madam, I beg
to move for leave to introduce a Bill to authorize payment and appropriation of
certain sums from and out of the Consolidated Fund of India for the services of the
financial year 2010-2011.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to authorize payment and
appropriation of certain sums from and out of the Consolidated Fund
of India for the services of the financial year 2010-2011.”

The motion was adopted.
SHRI PRANAB MUKHERJEE: Madam, I introduce** the Bill.
MADAM SPEAKER: The Minister may now move that the Bill be taken into
consideration.

SHRI PRANAB MUKHERIJEE: Madam, I beg to move®**:

“That the Bill to authorize payment and appropriation of certain
sums from and out of the Consolidated Fund of India for the services
of the financial year 2010-2011 be taken into consideration.”

MADAM SPEAKER: The question is:

“That the Bill to authorize payment and appropriation of certain
sums from and out of the Consolidated Fund of India for the services
of the financial year 2010-2011 be taken into consideration.”

The motion was adopted.

* Published in the Gazette of India, Extraodrinary, Part-II, Section-2, dated 27.04.2010.
** Introduced and moved with the recommendation of the President.
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MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.EI
The question is:
“That clauses 2 to 4 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 4 were added to the Bill.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and theLong Title were added to the Bill.
MADAM SPEAKER: The Minister may now move that the Bill be passed.
SHRI PRANAB MUKHERJEE: I beg to move:

“That the Bill be passed.”
MADAM SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

MADAM SPEAKER: Now, the Lobbies may be opened.

The House stands adjourned to meet tomorrow, the 28" April, 2010 at 11
a.m.
19.36 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, April 28, 2010/Vaisakha 8, 1932 (Saka). E
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